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dated 	 Uvder 4f the Tribunal 

------ -- 1 14 1 8.01 1 	Present $ Hon'ble Ir. 

Choudhury, Vice-Cheirman. 
HOfl'blg 	• .K, Sharme, 

I his. 	itYc- 	- - 	r  
ut n 	 g 	

Adinjgtrative Member, petitiol- 
Helard M. M.Chana, learned counsel for 

5-. 	
1 

tha applicant. for Rs, 	
The  L 	 recorcjs, application is admj, Call for the 1PO/ f3j 	 a 3rc  

Issue notice to ehaw cause as to why the 

lnterjm ord8r as Prayed for shall not be 

Qtnted. In the meantime, status quo as on 

today shall be maintajd. 

List on 17/9/01 for further order. 

c 
Memkro 	

kirman %5 	1 t 4 	JiG / 	2d 	mt - 	-" "* I 	°' 	List on 15/10/01 to enable the respondents 

to file written statement. 
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Interim order dated 14,802001 shl1 
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v. 

Member 	 Vice-Chairman 
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O.A. 	312 of 01 	 . 	. 

15.10.01. 
On the prayer of Mr.B.C.Pathak, 

learned Addl.C.G.S.C# four weeks time 

is allowed for £ilng of written state1nent 
List on 20.11.01 for orders. 

Memer- - in. 
20,11,01 	List on 	24/12/01 	toenabl e the 

. respondents to file written statement, 
L .. 	 . 

L L 	
4 

Member 	 V±e.-Chairman",. 
mb 

24.12.01 	List on 29.1.2002 to enable the respon' 

dents to file written atatament, 

Member 	 . 	liceChairman 
a mb 

291.02 Pleadinys are complete, The Caae may 

now be listed for hearing, The applicant may 

file rejoinder, 	if any, 	within 2 weeks 	from 
today. 

 

List on 10.2002 for hearing, 

VjcChaj.rm an  

k mb 

1 .3 .02 	
: List on 20 .3 .02 so as to enle the 

rèondents to obtain necessary instruction. 

Member 	 . 	Vice-Chajan 

pg 

64- 	 20.3.2002 	Heard the learned counsel for the 

parties. 	Hearing 	concluded. 	Judgment 

delivered in open court, kept in separate 

, 	
sheets. The application is disose&51. No 

1• 

order as to costs. 

Member 	 . 	 vice-Chairman 
nkm  
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Origjnj AIPPliCation No..  312 of 2001 

Date of Decjsjor °32002  . . . •A • • • • • •• • 

hiLaiphrakpamGunamani Singh and 6 others 

Petitioner(S) 

Mr J.L. Sarkar, Mr M. Chanda, 

MDswamiandMr G.N. Chakrabarty 

Jdvocate for the 
versus... 	 Petjtjoner(s\ 

D'a'. and others _ 

C.G.S.C. 

.Advo cat for the 
Rc 3pondentt) 

THE HON'BLE MR JUSTICE D.N. CHOWDHURY I  VICE-CHAIRMAN 

THE HCW- BLE MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

lWhether Reporters 
of locaj pers may be a1iowd to see the judgme ? 

To Le referred to the Reporter or not ? 

Whether tejr Lordships wish to see the fair cOpy. of the 11,dgment? 4 .Whether. the -Tudgmentis 
to be circulated to the other Benches 

	 Af&' 

Lludgment delivered by 
Hon'ble 	ViceChairman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.312 of 2001 

I 
Date of decision: This the 20th day of March 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Shri Laiphrakpam Gunamani Singh 
Shri Lalsiamliem Hmar 
Shri Om Prakash 
Shri Kripal Singh Bisht 
Shri K. Jeyson Tangkhul 
Shri Anil Kumar 
Shri KhemChand 

By.' Advocates Mr J.L. Sarkar, Mr M. Chanda, 
Mrs N.D. Goswami and Mr G.N. Chakrabarty. 

- versus - 

The Union of India, through the 
Secretary to the Government of Idia, 
Ministry of Home Affairs,' 
New Delhi. 
The Director General of Security, 
Office of the Dir.ector, 
S.S.B. Eat Block-V, 
New Delhi. 
The Divisional drgani'ser, 
S.S.B. Manipur & Nagaland Division, 
Imphal. 
Office of the Divisional Organizer, 

H 	S.S.B. Government of India, 
Arunachal Pradesh. 

By Advocate Mr B.C. Pathak, Addi. C.G.S.C. 

Applicants 

Respondents 

0 R D E R (ORAL) 

CHOWDHURY. J. (V.C.) 

This case is squarely covered by the Judgment and 

Order rendered by this Bench in O.A.Nos.2474/2001, 282/2001 

and 285/2001 disposed of on 11.2.2002. The aforesaid cases 

were disposed of on the basis of the decision rendered by 

the Calcutta Bench of the Central Administrative Tribunal 
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in 0.A.Nos.780/2001, 	791/2001, 	819/2001 and 978/2001 

decided on 27.11.2001. 

Heard •Mr J.L. Sarkar, learned counsel for the 

applicants and Mr B.C. Pathak, learned Addl. C.G.S.C. Mr 

Sarkar referred to the decision rendered by the Chandigarh 

Bench of the Central Administrative Tribunal in O.A. 

No.640(HP) of 2001 disposed of on 5.12.2001 and submitted 

that the Chandigarh Bench took a contrary view and allowed 

the application. The learned counsel for the applicants 

submitted that in view of the said Judgment of the 

Chandigarh Bench the case may be referred to a larger 

Bench. 

We are not inclined to refer tFie matter to a larger 

Bench on the above ground since like cases were disposed of 

by this Bench earlier and we do n ot find any reason to 

depart from the same. 	
o1i 

The application thus stands die os-ed-- -trf. No o r d e r 

as to costs. 

K. K. SHAMk'-), 	 D. N. CHOWDHURY 
ADMINISTRATIVE MEMBER 
	 V ICE-CHA IRMAN 

NKM 
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GUWAHATI BENCH 

(An Application under Section 19 of the Administrative Tribunal Act, 1985) 

Tiàe of the Case 	 O.A. No 3 1 /2001 

Sr I  J Laiphrakpam Gunamani Singh & Ors. 	 Applicants 

-Versus- 

Union of India & Ors. 	 Respondents 

I N D E X 

Sl. No. Annexure i Particu!ars Page No. 

1. --- Application 1 1-24 

2. --- Verification 25 

3. l(Series) I A few copies of appointment order, 26-36 
selection listand successful 
completion of probation period.  

4. 2 lMemorandum dated 04.03.99 37-39 

5. 3 Memorandum dated 22.07.99 40-41 

6. 4 Order dated 20.05.99 42-45 

(7. 5 1 Memorandum dated 29.11.99 46-47 

6 Memorandum dated 05.07.2001 48-55 

7 Order dated 12.07.2001 56-57 

8 - Copy of the Hon'ble Tribunals order 58 
I 	I ,4+erl ') 	7 	1 

Date : 25.7.2000 
	

Filed by 

Advocate 
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IN THE CENTRAL ADMINISTRAT TRIththL 
GUWAHATI BENCH 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

O.A. No ............... 12001 

BET1VEEN 

Sri Laiphrakpam Gunamani Singh 

• Son of L. Nityai Singh 

Senior Field Assistant (Homeo) 

Office of the Divisional Organiser 

S.S.B., Manipur & Nagaland Division 

P.O. Mantripukhri, P.S. Haingang, 

(Now posted at Lamphelpat Division, Hqr. 

ISri LalsiamHem Hmar 

JSon of Sri J.R. Lientaun 

ior Field Assistant (Homeo), 

e of the Divisional Organizer, 

B. P.O. & P.S. Thanlon, 

Jistrict Churachandpur, 

SriOm Prakash 

on of Sri Bhounda Ram 

riior Field Assistant, 

ice of the Divisional Organizer, 

B, Manipur & Nagaland Division 

)W posted at A.O. Mongshargei, Imphal). 

*1 

g i e1 d 
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Sri Kripal Singh Bisht 
ench Guwa v 	Be 

Son of Sri Narayan Singh Bisht 

Senior Field Assistant (Homeo) 

O/o the Divisional Organiser, 

Manipur and Nagaland Division, 

Imphal (Now posted at Lamphelpat Division, HQ) 

Sri K. 	Jeyson Tangkhul 

Son of Kaping Khanoth 

Senior Field Assistant (Homeo), 

0/0 the Divisional Organ iser 

SSB,Manipur & Nagaland DivisIon, 

Imphal (Now posted at SAO, Shangshak, Ukhrul) 

Sri Anil Kumar 

a... jjii iji 	jit LiUiII 	siiauiu 

Senior Field Assistant (Homeo) 

O!o the Divisional Organiser, 

SSB, Manipur & Nagaland Division, 

Imphal (Now posted at A.O. Tamenglong, Manipur) 

Sri Khem Chand 

Son of Sri Behari Lal 

Senior Field Assistant (Homeo) 

Office of the Sub Area Organizer, 

S.S.B., Chowkham 

District-Lohit,, Arunacha! Pradesh 

PIN 792104 

...Applicants 
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1. 	Union of India 

Through the Secretary to the 

Government of India, 

Ministry of Home Affairs 

New Delhi. 

	

H 2. 	Director General of Security 

Office of the Director, 

S.S.B., East Block-V 1  

R.K.Puram, New Delhi-110066. 

	

3. 	Divisional Organiser, 

S.S.B. Manipur & Nagaland Division, 

imphal 

	

H 4. 	Office of the Divisional Organizer, 

H 

	

	S.S.B., Government of India, 

Arunachal Pradesh. 

Respondents 
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DETAILS OF THE APPLICATION 

1. 	Particulars of orders against which this application is made. 

This application is made against the impugned order issued under 

Memorandum bearing No. 41SSHIAI412001 (2)-19822032 dated 5.7.01 issued by the 

Inspector General (Pers), Govt. of India, Ministry of Home Affairs, New Delhi whereby 

an arbitrary decision has been taken by the office of the Director General Security, 

Govt. of India, Ministry of Home Affairs, New Delhi declaring, the applicants surplus 

contrary to the policy issued by the Govt. of India of 10% cut in different cadres of the 

Directorate General of Security and also against the arbitrary decision of surrendering 

the entire cadre of Senior Fld Assistant (Horneo) following the order of the Cabinet 

Secretariat vide impugned letter no. A-I 10111 11 7/9700-l-448 dated 20.5.1999 and also 

against the adjustment of pay earned by the applicants in the cadre of Senior Field 

Assistant (Homeo) with the future increments after reversion to the parent cadre of 

accommodate and adjust the applicants against the existing available vacancies in the 

cadre of Senior Field Assistant (Madics), Head Constables (General Duty), Head 

Constables (Madics), and to the cadre of Senior Field Assistant (General) as the 

applicants possessing the requisite qualifications for appointment on transfer basis to 

the aforesaid cadres and for a further direction to allow the applicants to continue in 

their present cadre as per earlier decision of the respondents till the process 

adjustment and accommodation to the post of equivalent rank and status are over and 

also for a declaration that the pay and allowances earned during their service period 

in the cadre of Senior Field Assistant (Homeo) should be protected and their pay 

should not be adjusted with the future increments in the event of their reversion in the 

cadre of Constable. 

/IU41w J4) 



2. 	Jurisdiction of the Tribunal 
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! 	Guwa1t Be"Cla  

The applicants declare that the subject matter of his application is well within 

the jurisdiction of this Hon'ble Tribunal as the applicants are civilian Central 

Government employees working under the Directorate Generail of Security, SSB, New 

Delhi. 

Limitation 

The applicants further declare that this application is filed within the limitation as 

	

-  	L   .J   .  	..J..  	"14   ...Z   £L  	A   J........... 	•  	IL.   ...1  	A   £   4   ñô
AcEp  tescrloeu   unur   euoti  	LIlO   ,\uuhII,ILrdLIve   IliJUII 

Facts of the Case 

	

4.1 	That the applicants are citizen of India and as such they are entitled to 

all the rights, protections and privileges as guaranteed under the Constitution of India. 

4.2 That your applicants beg to state that thegrievances and reliefs sought for in 

this application are common and working under the same Department, as such the 

applicants pray for grant of permission to move the Honble Tribunal under section 

4(5)(a) of the Central Administrative Tribunal (Procedure) Rules, 1987 this application 

jointly in a single Application. 

	

4.3 	That all the applicants were initially appointed on regular basis after being 

qualified in the selection test in the cadre of Constable under the Respondents - SSB, 

Government of India, Ministry of Home Affairs in different dates during the years 1985-

1991. All the applicants have passed the Matriculation Examination at the time of their 

initial recruitment. The applicants while working in the cadre of Constables in 

pursuance of departmental advertisement they have volunteered for appointment on 

selection in the cadre of Senior Field Assistant (Homeo) and accordingly all the 

applicants were declared selected for appointment to the cadre of Senior Field 

Assistant (Homeo). on successful completion of training course in Homeo. It would be 

relevant to mention here that the cadre of constable are in the operational side under 
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the Directorate of Security General 5  SSB but tli 	
Guwaiat1 Bench
t QL Senior Field 	sistant 

(Homeo) belong to the civilian wing under the same Directorate of Security General. 

SSB, Government of India. 

It is further submitted that all the applicants who were initially appointed 

as Constable in between the year 1976, and 1991 respectively and all the applicants 

were appointed in the cadre of Senior Field Assistant (Homeo) during the year 

1994/1995/1 996 and 1998 on transfer basis from the cadre bf Constable. After their 

selection to the cadre of Senior Field Assistant (Horneo), the applicants although 

appointed on transfer basis and had been place on probation for a period of two 

years from the respective date of appointment in the cadre of Senior Field Assistant 

(Homeo). It would be evident from the Annexure-1 (series) how the applicants were 

appointed to the cadre of Senior Field Assistant (Homeo) from the cadre of Constable. 

More particularly it would be evident that the past services rendered in the cadre of 

constable would also be counted towards service as Senior Field Assistant (Horneo) 

for the purpose of Pension, leave etc. It would further be evident from the Annexure-

Series that all the applicants have satisfactorily completed their two years probation 

period in the cadre of Senior Field Assistant (Homeo). 

A few copies of appointment order, selection list and successful 

completion of probation period are annexed as Annexure-1 (series). 

4.4 	That your applicants while working in the cadre of, Senior Field Assistant 

(Homeo) (for short SFA(H)), the Government of India decided to reduce at least 10% 

of posts from the existing cadre strength in all the Central Government departments. in 

pursuance of the aforesaid policy of 10% cut in the existing strength the directorate 

General of Security issued a Memorandum vide letter bearing No. 38/SSB/A-4/98(l)-

880 dated 4.3.1999 wherein it is stated that in response to Ministry of Finance 

(Department of Expenditure) U.O. No. 7(7)E.Coord/92 dated 4.3.1997 sent under 

I 

1kLu, eAcLqd, 
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Cabinet Secretariat E.O. No. A-11011/17/97-D.O.1-676 dated :30.12.1997 a proposal 

was sent to Cabinet in May 1998 seeking exemption from the purview of 10% cut n 

staff strength of SSB Organisation on the grounds that all posts sanctioned in SSB 

are operational in nature and surrendering of any post would deprive the units 

concerned of the services of such functionaries. The Cabinet Secretariat did not agree 

to such proposal and insisted upon to identify 10% of post of sanctioned strength for 

surrender. It is further stated that to comply with the Government order to identify the 

posts which could be surrendered under 10% cut a review was undertaken at SSB, 

Directorate keeping in view of the operational efficiency of the organisation and taking 

all aspects into consideration a proposal was sent to Cabinet Secretariat 

recommending 590 posts in various ranks for surrendered as shown in the enclosed 

Annexure A. It was also stated in the said impugned Memorandum dated 4.3.1999 

that since 590 posts have been shown in the Annexure have already been 

recommended for surrender, all units are requested not to fill up the existing vacant 

post and also those posts which are likely to fall vacant due to retirement, resignation, 

death etc. in near future. The relevant portion of the Memorandum dated 4.3.1999 is 

quoted below for kind perusal of the Hon'ble Tribunal. 

"Sub : 10% cut in the staff strength of SSB. 

In response to Ministry of Finance (Department of Expenditure) U.O. No. 

7(7) E.coord/92 dated 4.3.1997 sent under Cabinet Secretariat U.O. No. 

A-I 1011/1 7/97-DO.1-676 dated 30.12.1997, a proposal was sent to 

Cabinet Secretariat in May, 1998., asking exemption from the purview of 

10% cut in staff strength of SSB Organisation on the grounds that all 

posts sanctioned in SSB are operational in nature and surrender of any 

post would deprive the units concerned of the services of such efficiency 

of the organisation, but Cabinet Secretariat did not agree to our proposal 
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and insisted upon to identify 10 % posts of sanctioned strength for 

surrender. Comply with the Govt. orders to identify posts, which could be 

surrendered under 10% cut, a review has been undertaken at SSB 

Directorate keeping in view the operational efficiency of the organisation. 

Taking all aspects into consideration, a proposal was sent to Cabinet 

Secretariat recommending 590 posts in various ranks for surrender as 

shown in the enclosed Annexure'A'. 

2. 	Since 590 posts as shown in the Annexure have already been 

recommended for surrender, all units are requested not to fill up the 

existing vacant posts and also those filled posts, which are likely to fall 

vacant due to retirement, resignation, death etc. in the near future." 

It would further be evident from the Annexure enclosed to the Memorandum 

dated 4.3.1999 wherein total sanctioned strength including gazetted and non gazetted 

posts stands to 5,900 and therefore it was proposed to surrender 590 posts as per the 

direction of the Government of India. It would further be evident in the said enclosure 

more particularly in the serial No. 35 where the staff strength of SEA (H) was shown. 

It appears that altogether there were 89 posts of SFA (H) and out of the said 89 posts 

81 posts were already filled up at the relevant point of time and 8 posts were 

remained vacant. But surprisingly all the 89 posts of SEA (H) have been surrendered 

under the policy of 10% cut issued by the Government of India. This decision of the 

Director General of Security is quite contrary to the policy of 10% cut imposed by the 

Government of India. It is pertinent to mention here that Government of India never 

suggested for surrendering any particular cadre as a whole but the policy introduced 

for reduction of staff strength to the extent of 10% from the existing cadres of the total 

staff strength. Thereby it is implied that from each cadre there should be a reduction of 

10% posts as per the policy laid down by the Government of India, as stated above but 
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in the instant case of the applicants the DirectoLGeneiN,4wSewit introdced• an 

$1 

tiBench 
arbitrary policy decision affecting the service ca eee_ca 	FA (H) 

where presently 89 incumbents are working in the said cadre of SFA (H) as such the 

decision of surrendering 89 posts is contrary to the policy decision of the Government 

of India and the said action of the respondents is unfair labour practice. By no stretch 

of imagination, it can be said that Government laid down the policy to surrender enter 

SFA (H) cadre. Therefore the said Memorandum dated 4.3.1999 is liable to be set. 

aside and quashed and as such the same is contrary to the policy of the Government 

of India for reduction of staff strength to the extent of 10%. It is pertinent to mention 

here that in spite of their best effort the applicant could not collect the policy decision 

Circular of 10% cut and as such Hon'ble Tribunal be pleased to direct the 

respondents to produce the said circular for reduction of staff strength to the extent of 

10 % before the Hon'ble Tribunal for kind perusal. 

A copy of the Memorandum dated 4.3.1999 is annexed as Annexure-2. 

4.5 	That your applicants beg to state that the Directorate General of Security, office 

of the SSB also issued Memorandum bearing letter No. 4/SSB/A-4/99 (II) - 3390-3435 

dated 22.7.1999 wherein it is stated that all posts of SEA (H), AFO (H), and DFO (H)_.. 

have been surrendered under the 10% cut policy of the Government of India. 

4.6 	That it is stated that Directorate General of Security, office of the Director SSB, 

New Delhi also issued another Memorandum vide letter No. 4ISSB/A-4/99 (ii) - 6113.: 

61 dated 29.11.99 wherein it is stated that since the complete para homeopathy in the 

organisation of SSB have been surrendered under 10% cut policy imposed by the 

Central Government therefore there is no future avenues for promotion for SFA (H) to 

the higher rank in the SSB organisation. It is also stated that on seeing darkness of 

future prospect of the incumbents of the cadre of SFA (H) the competent authority has 

decided to allow willing persons to repatriate their parent group Centre. 

eaJ 
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In the said Memorandum dated 22.7.1999 it is stated that all posts of SFA 

Horneo AFO Homoeo and DFO Hornoeo have been surrendered under the 10% cut 

imposed by the Central Government, it is further stated that in order to adjust 

incumbents working on those posts and or who are interested to revert to their parent 

Group Centres, a list of Group Centre personnel selected for appointment on transfer 

basis as SEA (H) is enclosed with the direction to :- 

forward vacancy of Constable (GD) 

List of personnel recruited with them/junior to them got promotion to 

higher rank with date. 

Their position (indMdual wise) in the GC but for their 

selection/appointment to the post of SFA (H). 

Whether these personnel can be adjusted in GC on their reversion to 

parent cadre. 

It is further stated in the Memorandum dated 22.7.1999 in paragraph 2 

that the incumbent who are serving in the cadre of SFA (H), who will give in writing 

their willingness without claim of seniority over those constables (GD) of the Group 

Centre who were junior to them in the inter se seniority of constables but promoted as 

Head constables (GD) may be consider for reversion as constables, if vacancies in the 

Group Centre are available. It is further directed that this exercise may be considered 

only after the above information is available and the pros and cons of the proposal is 

examined in greater details. The relevant portion of the Memorandum dated 22.7.1999 

isquoted below: 

"Sub: 	ADJUSTMENT OF SURPLUS PERSONNEL UNDER TEN 
PERCENT CUT IMPOSED BY CENTRAL 
GOVERNMENT. 

All posts of SEA (Homeo), AFO (Homeo) and DFA(Homeo) have been 

surrendered under the 10% cut imposed by the Central Govt. order to 
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adjust the incumbents working on these posts and/or who are interested 

to revert to their parent Group Centres, a list of GC personnel selected 

for appointment on transfer basis as SEA (H) is enclosed with the - 

direction to :- 

forward vacancy of Constable (GD) 

List of personnel recruited with them/junior to them got promotion 

to higher rank with date. 

Their position (individual wise) in the GC but for their 

selection/appointment to the post of, SEA (H). 

Whether these personnel can be adjusted in GC on their reversion 

to the parent cadre. 

The SFAs(H), who will give inwriting their willingness without claim 

of seniority over those constables (GD) of the GC who were junior to 

them in the inter se seniority of Constables but promoted as Read 

constables (GD) may be considered for reversion as Constable if 

- vacancies in the GC are available. This exercise may be considered only 

after the above information is available and the pros and cons of the 

proposal is examined in greater details. 

The above details should reach this directorate on or before 31st 

July, 1999. Names of personnel if any left out may also be intimated 

quoting SSB Directorate reference vide which selection to SFA (H) 

conveyed." 

In view of the decision communicated through Memorandum dated 22.7.1999 it 

appears that the Directorate General of Security, office of the Director SSB, New Delhi 

decided to surrender all posts of SEA (H), AFO (H), and DFO (H) and thereby 

adversely affecting the service prospects of the present applicants and the aforesaid 

decision of the Director SSB is contrary to the Policy of 10% cut imposed by the 
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Central Government. It is categorically submitted that the Govt. of India never 

suggested to surrender a particular cadre as a whole rathr Government of India, 

simply suggested that there should be reduction of 10% posts from the existing 

sanctioned strength but the Director SSB, New Delhi in total violation of the Central 

Government Policy of 10% cut decided to surrender all posts of entire Homeopathy 

Cadre including the posts available in the promotional avenue for SFA (H). 

It is pertinent to mention here that it appears from the Memorandum dated 

22.7.99 as well as from the Memorandum dated 29.11.99 that only those Senior Field 

Assistant (Horneo) will be reverted who are willing to revert back to their parent Group. 

Centre as Constables in the operational side. 

It is also categorically submitted that none of the aplicants, submitted their 

willingness to revert back to their parent cadre as' such the aplicants were confident 

that their service prospect shall not be affected following the decision of the Central 

Govt. of 10% cut policy. 

A copy of the Memorandum dated 22.7.1999 is annexed hereto and 

marked as Annexure-3. 

4.7 	That most surprisingly the Government of India, Ministry of Home Affairs, office 

of the Director General, SSB 3 New Delhi issued the impugned Memorandum bearing 

letter No.4ISSBIA-4/2001( 2) - 1982-2032 dated 5.7.2001 wherein it is decided that all 

the 79 (seventy nine) posts of Homeo who have been rendered surplus due to 

abolition of Homeopathy cadre has been decided to transfer them back to their parent 

units/cadre, in order to implement the decision of the Cabinet Secretariat. 

communicated under order No. A-11011/17/97-110-1-448 dated 20.5.1999 and further,  

instructed as follows: 

"i) 	On their re-transfer to their parent Cadre, as constables/FAs as 

the case may  be, the SFAs(H) will regain their seniority above their 

tthcw CLJ 
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immediate juniors with consequential benefits. They will be held against 

the vacancies are not available, they may be adjusted against other 

vacant posts under GFR-77. If their immediate juniors have been already 

promoted to the higher rank(s) these officials will be put through the 

required training course(s) so that they are promoted to the relevant 

rank(s) against available vacancies adjusted under GFR-77. 

The pay drawn by the SFA(s) (Homeo) immediately before their 

re-transfer to their parent Units/Cadre, shall be protected and adjusted 

against the future increments. If required by issue of specific orders. 

In view of (ii) above if any one of these 79 SFAs (Homeo) happen 

to draw salary more than his immediate senior(s), the latter cannot claim 

parity with him. 

In case an SFAs(Homeo) desires to opt for voluntary retirement, 

in the event of his having rendered the qualifying service for petition etc, 

he should tender 3 months irrevocable notice for voluntary retirement 

immediately and allowed to proceed on voluntary retirement from the 

rank of S.F.A.s(Homeo). 

A list containing names and other relevant particulars of the 79 

SEAs (Homeo) is enclosed. 

The DG, SSB, has desired that follow up. action on the above lines 

should be taken by the concerned Commandants by 31 s' July, 2001 

positively. The D.O.s/DIGs will send information to this Hqrs about the 

action taken, by 15.8.2001. 

This has the approval of D.G., SSB. 

Enclo : As above 

Sd!- illegible 
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In view of the aforesaid impugned order the service prospects of the present 

applicants is going to be seriously affected as per clause I of paragraph 2 of the. 

impugned Memorandum dated 5.7.2001. The present applicants has been ordered for 

immediate reversion to their parent cadre as constables even though their juniors 

might have been promoted to the higher ranks. It is further instructed that if vacancies 

of Constables are not available in that case they may be adjusted against other. 

vacant posts under GFR 77 and further stated that after reversion of the applicants if it 

is found that their immediate juniors have already been promoted to the higher ranks 

in that event the present applicants will be given necessary training so that they can 

be considered for promotion to the relevant higher ranks. 

It is also relevant to mention here that the decision of the Government of India 

contained in clause (1) of the impugned letter dated 5.7.2001 is contrary to the 

Government Policy of 10% reduction of sanctioned strength imposed by the Central: 

government and if the same is implemented in that case the applicant Will be 

adversely affected so far as their rank and status are concerned. It is a settled 

position of law that no Government employees can be transferred and posted to lower 

rank and status and moreover in the instant case it appears that the Directorate 

General of Security, New Delhi made a clear departure from the policy decision made 

by the Government of India so far 10% reduction in existing strength is concerned and 

arbitrarily decided to surrender entire Homeopathy cadre in total 79 existing filled up 

posts and it would further be evident that the respondents made a departure from the 

earlier decision which was communicated by the Memorandum dated 22.7.1999 and 

29.11.1999 and moreover the provision of GFR 77 is not applicable in the instant case 

15 



 

4.;.i 	ell 

Cctt 	
'a'/ TrbU 

3 u621D 

Gu 	
BeflC1 

'V 

 

and on that sho dated 5.7.2001 is liable to be set aside 

and quashed. 

It is further stated in the said Memorandum dated 29.11.99 that options from 

willing SFA(H) may be obtained for reversion to their parent cadre and the same can 

be forwarded to the concerned group centre and also requested the concerned 

Divisional Organiser to finalise the matter under intimation to the Directorate General 

and also stated that those employees who are serving in the cadre of SFA (H) are 

willing to continue in the Homeo cadre would be aVowed to continue as such till they 

are weeded out. It is further stated that a list of SFA (H) showing their parent Group 

Centre/Units appended there with for necessary action. It is pertinent to mention here 

that unfortunately the said list could not be obtained by the applicants in spite of their 

best effort although they have obtained the Memorandum dated 29.11 .1999. Therefore 

Hon'ble Tribunal be pleased to direct the respondents to produce the list of SFA (H) 

mentioned in the Memorandum dated 29.11.1999 for perusal of the Honble Tribunal; 

The relevant portion of paragraph 3 and 4 of the said Memorandum dated 29.11.1999 

isquoted below: 

3. 	In view of the above, it is requested that option from willing SEA 

(Homoeo) may be obtained for reversion to their parent cadre and may 

be forwarded to the concerned Group Centre. Matter may be finaVsed at 

your end under intimation to the Directorate. Those  who would like to 

continue in the Homeo Cadre will be allowed to continue as such till they 

are wasted out. List of SFA (Homoeo) showing their parent G.Cs/Units 

as enclosed for necessary action. 

4. 	This issue with the approval of the Director, SSB." 

Therefore it is quite clear from the above decision of the respondents contention 

in paragraph 3 of the Memorandum dated 29.11 .99 that the present applicants who 

1J 
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are serving in the cadre of SFA (H) wou 	dtcontinue till those cadres are 

weeded out. The aforesaid decision might have been taken considering the large 

interest of the present incumbents who are holding the post of SEA (H) in the 

Directorate of SSB. 

Copy of the Memorandum dated 20.5.1999 and 29.11.1999 are 

annexed hereto and marked as Annexure-4 and 5 respectively. 

5.8 	That it is stated that the decision contained in clause 2 of the impugned 

Memorandum dated 5.7.2001 is also highly arbitrary as because as per the said 

decision contained in clause 2 that whatever pay earned by the applicants 

individually in the higher scale of Rs. 3200-4900 is now sought to reduce gradually by 

way of adjustment with the future increments in the event of their repatriation to the 

cadre of Constable as ordered in the impugned Memorandum dated 5.7.2001. It is 

categorically stated in the said Memorandum that in clause 2 of the impugned 

memorandum that on re-transfer of the applicant to their parent unit/cadre , their pay 

drawn in the cadre of SFA (H) shall be protected and the same would be adjusted 

against the future increments. This means that in the event of their repatriation they 

will not earn any increment so long their higher pay earned in the cadre of SFA (H) are 

adjusted. Therefore this clause is also liable to be struck down as because the service 

rendered by the present applicants during the last six to seven years and pay earned 

during the said period will be taken away by the respondents by way of adjustment 

through their future increments in the cadre of constable. It is also pertinent to mention 

here that if the impugned decision contained in the Memorandum dated 5.7.2001 is 

implemented in that even the applicant will be placed to in the lower scale of Rs. 3050-

4590 from the pay scale of Rs. 3200-4900 which also going to affect adversely the 

service prospect of the present applicants. 
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In paragraph 5 it is further stated that the Director General, SSB as desired that 

follow up action on the above lines should be taken by the concerned command by 

31.7.2001 positively. The Divisional Organisers will send information to the 

Headquarter about the action taken by 15.8.01. This action of the respondents is also 

unfair as the arbitrary decision is sought to be implemented without providing any 

opportunity to the present applicants and in total violation of the principle of natural 

justice. In this connection it is relevant to mention here that earlier option was sought 

from the applicants by the respondents vide their Memorandum dated 29.11.1999, but 

subsequently the respondents have taken altogether different decision which is 

communicated by the memorandum dated 5.7.2001. As per the Memorandum dated 

29.11.1999 the applicants were under the impression that since they have not 

submitted any willingness/ option circulated for their reversion to the cadre of 

constable as desired by the Director General of Security that they will be allowed to 

continue in the existing post of SFA (H) in the greater interest of the employees. But 

the subsequent decision communicated through Memorandum dated 5.7.2001 is 

contrary to the 10% cut policy imposed by the central Government and the same is 

now sought to be implemented by the respondents particularly the Directorate General 

of Security 1  Office of the Director, SSB, New Delhi in a very arbitrary and unfair 

manner and taking advantage of the 10% cut an attempt is now made to abolish the 

entire Homeopathy cadre (SFA (H) which cannot be sustained in the eye of law. If the 

impugned order is implemented the present applicants will suffer irreparable loss in the 

rank and status as well in the matter of their service prospects. Moreover when it was 

earlier decided by the office of the Directorate General Security, New Delhi though the 

-- 	_i A ') 4 - r 	: 	....j_.. i... 	.J: ....j. 	 .J.. .L 	 ......L.., L iviefllurcifluuii, uueu .+... 	UIdL ifl 	 ju 	nu d%..commuudLe Life IflCUuIuflLS 

holding the post of SFA(H) shall be adjusted against the other existing vacant posts as 
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communicated in para 2 of Memorandum dated 4.3.1999. The relevant portion of the 

Memorandum dated 4.3.1999 is quoted below: 

"2. Since 590 posts as shown in the Annexure have already been 

recommended for surrender ,  all units are requested not to fill up the 

existing vacant posts and also those filled posts, which are likely to fall 

vacant due to retirement, resignation, death etc. in the near future." 

In view of the above decision there is no difficulty on the part of the respondents 

even to accommodate and adjust the present applicants in the similar status and rank 

in the available post in the foHowing cadre under the Directorate General of Security of 

SSB namely, (I) SFA (Madics), (ii) Head Constable (General Duty), (iii) Head 

Constable (Madics) and (iv) SEA (Genera!). It is categorically submitted that all the 

above mention four cadres are similar in the rank and status with the cadre of Senior 

Field Assistant (Homeo) and all the present applicants have already passed the 

Madics Training Course under the Respondents. Therefore they are quite eligible for 

appointment in the existing available vacancies to the cadre of SFA (Madics). It is also 

pertinent to mention here that the Directorate General of Security has surrendered 

only three posts of SEA (Madics) where more than 500 posts are available under the 

respondents. As such there is no difficulty on the part of thG respondents to adjust and 

accommodate the applicants at least in the cadre of SEA (H). 

The post of Head Constable (General Duty), Head Constable (Madics) and 

Senior Field Assistant (General) are also equivalent with the rank and status with the 

post of Senior Field Assistant (H). Therefore the present applicants can be adjusted 

and accommodated also against the existing vacancies available in the above 

mentioned cadres under the respondents. But it appear now that the respondents is 

now tried to make a clear departure from their earlier decision communicated vide 

Memorandum dated 4.3.1999. It is pertinent to mention here that the decision 
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communicated through Memorandum dated 4.3.1999 will serve the purpose and the 

best interest of the administration as well as the applicants. 

It is also relevant to mention here that many juniors as for example Rabindra 

Singh Slithia Rom Das 7  as well as many other juniors to the present applicants earlier 

worked in the Group Centre, Sundarbari in the State of Jammu and Kasmir have 

already been promoted to the cadre of Head Constable (General Duty) and Head 

Constable (Madics). Therefore since the applicants are senior in the cadre of 

Constable they cannot be repatriated in the cadre of constable at this belated stage 

arbitrarily. Therefore the Hon'ble Tribunal be pleased to direct the respondents to 

explore the possibilities to adjust and accommodate the present applicants in the 

cadre of SEA (Madics), Head constable (General Duty), Head Constable 

(madics)SFA (General) immediately before their repatriation and till such process is 

over the Hon'ble tribunal be pleased to direct the respondents to allow the applicants 

to continue in the present post of SFA(H) and also be pleased to direct the 

respondents not to fill up any existing vacancies in the equivalent cadre as stated 

above till the process of adjustment and accommodation of the present applicants are 

over, otherwise it will cause irreparable loss to the service prospect of the present 

applicants. Therefore it is a fit case for the Hon'ble Tribunal to interfere with and to 

protect the interest of the present applicants by way of passing an interim order not to 

give effect to the impugned Memorandum dated 5.7.2001 till disposal of this 

application. 

Copy of the impugned Memorandum dated 5.7.2001 is annexed hereto and 

marked as Annexure-6. 

5.9 	That it is stated that the respondents have already started the process for 

implementation of the impugned Memorandum dated 5.7.2001. It would be evident 

from the order issued by the Area Organiser, SSB, Tinsukia vide order bearing No. 

I 
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-26/2001/143 dated 12.7.2001 issued in respect of the applicants Shri Virendra 

Sngi and Ranjit Singh and its is expected similar order are likely be issued shortly in 

of other applicants in order to complete the process of repatriation as 

through impugned Memorandum dated 5.7.2001. Therefore Hontble 

be pleased to protect the rights and interests of the applicants by passing an 

inerin order staying the operation of the impugned Memorandum dated 5.7.2001 and 

orkier' dated 12.7.2001 and if any similar orders are issued in the mean time in respect 

oi th present applicants. 

A copy of the order dated 12.7.2001 is annexed as Annexure-7. 

410i That it is categorically stated that none of the applicant has not yet been 

from the cadre of SFA (H) and they are still serving in their respective places 

ir th same capacity as SFA (H). But the applicants are apprehending that at any 

it they may be released from the cadre of SFA (H). Therefore the Hon'ble 

I be pleased to pass an appropriate interim order restraining the respondents to 

rther action in terms of the impugned order dated 5.7.2001 and 12.7.2001 and 

be pleased to pass an interim order directing the respondents to allow the 

r+e' 1.,.. 	.yt4 r i.. . 43, 	A 	C A (U\ . 1k , 	 ,, 1k ,.. v .e' 	141 
LI IL. 	L'J IsJI 11.11 IU 	III LI I 	'...C.1I 	%JI JI rt t.I I) III LI I 	 I I 	 III LI tII I.LtJ%.LIV 

till disposal of this application. 

510 That this application is made bona fide and for the cause of justice. 

5 	Grounds for Relief(s) with lecial provision. 

5h 	For that the applicants have been appointed on transfer basis to the cadre of 

nibr Field Assistant (Homeo) after being qualified in the regular selection post in 

of the advertisement issued by the respondents and also undergone the 

red training course in Honieo. 

b<Jt4. 
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5.2 	For that the arbitrary decision communicated thugh Memorandum dated 

5.7.2001 is contrary to the policy of 10% cut issued by the central Government from 

the existing cadre strength. 

5.3 	For that the Central Government never instructed to surrender entire filled up79 

posts of Homeo from a particular cadre, rather the instruction of the Central 

Government to reduce 10% posts from each existing cadre but the respondents 

arbitrarily and on pick and choose basis decided to surrendered the entire SFA (H) 

cadre in violation of the 10% cut policy of the Government of India. 

5.4 	For that the decision contained in the Memorandum dated 4.3.1999, 29.11.99 

and 27.7.1999 is contrary to the decision is now sought to be implemented through 

impugned Memorandum dated 5.7.2001 and 12.7.2001. 

5.5 For that if the impugned decision communicated through Memorandum dated 

5.7.2001 is implemented in that event it will adversely affect the rank and status and 

pay and service prospects of the present applicants. 

5.6 For that the decision communicated through impugned Memorandum dated 

5.7.2001 neither in the interest of the Government nor in the interest of the present 

applicants and the same is contrary to their earlier decision communicated through 

Memorandum dated 4.3.1999 and 29.11.1999. 

5.7 	For that posts in the equivalent rank and status are available in the cadre of 

SFA (Madics). Head Constable (General). Head constable (Madics). SFA (General) 

under the respondents and the present applicants are qualified for adjustment on 

transfer basis in the aforesaid cadres in terms of earlier decision communication under 

the Memorandum dated 4.3.1999. 

5.8 	For that the pay earned by the applicants in the cadre of SFA (H) after 

l#%nn t-#nfl$.a 	 ka 	 .,tn,rn, I.u, ftn,' 	 In, 	af ..rJn ,r.nnas,+ I VI IUI II I 	I'JI I 	 VIIjV .Qt II 1¼'L IJ 	IaIS.I I CVV 	iy 1.1 I 	I 'J'.JI I'.JI IL. 1./7 vy JI 4JJU.tI I II I 

with future increments. 

jttAvt 



22 	

AU 1 	l 

5.9 	For that the applicants have earned valuable and egal right for-app tifien in 

the posts available in the similar rank and status under the Directorate General of 

Security, SSB, New Delhi. 

Details of remedies exhausted: 

That the applicants state that he has no other alternative or other efficacious 

remedy available before him than to file this application. 

Matters not previously filed orpendinq with any other Courts/Tribunal. 

The applicant further declares that he had not filed any application, writ petition or suit 

regarding the matter in respect of which this application has been made, before any 

Court or any other authority or any other Bench of the Tribunal nor any such 

application, writ petition, or suit is pending before any of them. 

 

7 
8.2 

Reliefs sought for: 

That the impugned Memorandum issued under letter No. A-I 1011/17/97-110-1 - 

448 dated 20.5.99 (Annexure) and Memorandum issued under letter No 

4/SSB/A-4/2001 (2) 1982-2032 dated 5.7.2001 (Annexure-6) and the 

Memorandum issued under letter No.NGE/E-26/2001 /143 dated 12.7.2001 

(Annexure- 7) be set aside and quashed. 

That the respondents be restrained to surrender the entire Senior Field 

Assistant (Homeo) cadre under the respondents in the name of implementation 

of 10% cut policy imposed by the central Government, alternatively; 

C/ti4 
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a 
the respondents be directed to adjust and accommodate the present 

applicants in the existing available posts with equivalent ranks and status 

particularly in the cadre of Senior Field Assistant(Madics), Head Constable 

(General Duty), Head Constable (Madics), Senior Field Assistant (General) and 

also against the other equivalent cadres. 

That the respondents be directed to allow the applicants to continue in their 

capacity till the process of adjustment by way of appointment on 

otr~ ,sfer basis to the posts with the equivalent rank and the status is completed 

4.4 That the Hon'ble Tribunal be pleased to declare that the pay earned, by the 

applicants in the cadre of SFA (H) should be protected and the same cannot be 

adjusted by the respondents with future increments. 

8.5 To pass any other order or orders as deem fit and proper by the Hon'ble 

Tribunal. 

	

8.5 	Costs of the application. 

	

9. 	hiterim Prayer: 

During the pendency of this application, the applicant prays for the following interim 

relief: 

	

9.1 	That the Hon'ble Tribunal be pleased to stay the operation of the impugned 

Memorandum issued under letter No.SSB/A-4/2001 (2) 1 982.2032 dated 5.7.2001 

(Annexure- 
) and the Memorandum issued under letter No.NGE/E-26/2001 /143 dated 

12.7.2001 (Annexure- 
) 

till disposal of this application and further be pleased to direct 

the respondents to allow the applicants to continue in their present post in the existing 

capacity till disposal of this application. 

&L ekit 
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The above interim reliefs are prayed on the grounds explained in paragraph 5 of 

the Original Application and if the same is not granted, the applicants will suffer 

irreparable loss and injury. 

Ebuuvl 

3PU62(D 10 . 	........................................... I 
I 
I This application is filed through Advocate. 

11. 	Details of Postal Order 

Postal Order No. 

Date of Issue 

	

ii. 	Issued from 

	

iv. 	Payable at 

12. Listof enclosures: 

As per Index. 

G.P.O., Guwahati 

G.P.O., Guwahati 

25 
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VERIFICATION 

I, Shri, Khem Chand, Son of Sri Behari Lal, working as Senior Field Assistant 

(H), office of the Sub Area organiser, SSB, Chowkham, Di strict- Loh it, Arunachal 

Pradeshone of the applicants in this Original Application and I have been authorised 

by the other applicants to sign this verification on behalf of them accordingly I do 

hereby verify and declare that the statements made in paragraphs 1 to 4 and 6 to 12 

are true to my knowledge and those made in paragraph 5 are the legal advice which: I 

hIii fr k fri in nnrl I Inn in nrf ej i r%rcccOi'l rni m+ri& fr4 PJ UI 	V 	 S 	 P 	 I %4 	 4I 11 I I I 4 V 	I I b 	 .I h# JI 	 StI 17 III * II 141 I 

And I sign this verification on this the 23rd day of July 2001. 

H 

1v H 
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NO.I/Dtr_flecSFA(e) 	// 
Directorate General of SecUrfty, 

• Of lice of the Commandant, 
Group centre (SSB) Dharampur, 

-, 	Ditt.So18fl(HP)...173O 
Dated the 	('Sept.,1995. 
4B011ANDth 	•. 	 . 	

: Subject:.. ,. 	Recruitner of 
tUt  there.of. 	 - 

This is with reference to your application for the said post, 	 •.•• 

• 1. 	. 	 It is to inforn you that written exainat ion for the dlrect tocrujtnent..+o:theb st of SFA(Hone),Is being held at CC HO Dharamtxir on the date and TIS given below 
Date ofamination 	27.1041995. 
Wrttten Paper-I 	- 100 Marks • 	....--• 	. 	(boo to 1200 hrs). 

20 	
It Is tion here that you il1 be e11ble to 

appear in said test prov ided you have completed 3 years of 
regular service in the present rac1e and have undergone Honeopathy course as prescc.ibed y:Ssa.D.j9torate. 
3. 	

. Ica 	you uli1ng th€ eligthilj.,cóndj 
tions as 'nentloned Under para..2 above, you are hereby cL.rcced tc 
rePortatGcHqr Dharampur on'd befqre27.4Jo;95 at 000 hs' 
sharp to appar in the sa.d tesC Thd'candjdate who uaif' the wrtttentetwj11.be called for órl tet at latr stage seperately. 

4 	hose wo àré in Govt. ervnt wrti1d h I 1 ent Lt,i 	 - 	 -- ____ 	

- , r' nce for the d 	f 	 HQ Stat ion adTe of lntejje test and 
0 	 .. 	 . 5. 	

The cndidae have to make their own 
arrangement for boarding. and loginq etc. 

IDCAfl0 OF C. Hg CH ARM RJ B. 
Group Centre Hqr. Dharadpur is .  iOC:td on NH.-22 between 

thandigarh and Shimla at a distc.e of about 4 IKms ftom Ghandigarr and 25 Km5 from Ka1ka 	The.re;ireu1ar bt:c run on this route and Candidates are advised to. dbust .. properDhra.pur bu5 stand. CC Ho is up about 200 Yrds froi Lu; stand. 

................. 	..............••.•..-•-•-•••.-- ........ 

..1- 	. 	'•. 	- 	k.. 
•.. 	. 	 . 	

- ç 
roup Cefltre,SSB,Dha To 	 ra.npur.. 

• 	 . 	 - 
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To 
The Commandant, 

S 	 Group Centre,SSB HQS.apri, 
D.stt. Kangra (HP). 

IRRCWH 	PROPER CFLtNIEL. 

$jectg— 	 to the post of SFA(J-jneo) on Transfer Basis. 
:Sir, 	 S  

Kindly refer to Commandant ,oup Centro,SSB HQ 
S apr i end st .Mem ô to oI/240l/96 	Ei 	10795-97 dated 26.9.6, on the subject cited above. 

2. 	1 accept all the terms and corjtjons for  
appointment tote post of SFA(J-Iomoo) on transfer basis circulated vide SSB flte. Memerandun ; No.6//A2/89(9) áated 16 .9.96,underpara.'2 (i) to (iv)please, 

	

, 3 • 	I further sulinitted that I 	am willing to ,'J appoint as SF(Homöo) On transfer basis. It is therefçre, 
- f requested that I may kindly be appointed as SFA(FIorneo) 

on transfer basis at your earliest please. 

Da ted  

	

S 	 Yours faithfully, 

VIParkah) 
Const. No0_____ __ 
'D' COy.SSB .SaprI. 
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No., IJT-25/oo/ 
DIRECTO!ATF GENE- PAL OFSICIII?tTY 

0 FlOE QF ilIr DIVT-STONAL ORCANTSER 
0IViSp 	SFWAPURAN 

RANTKHFT. 

0ATEo MAR'CH 

On 	the recnrn,nprd; ion of t.II( 	Oil 	10.3, 9 • 	 the ooInpetp, 	ait.hor'.y Is pi(n to 	 fol  to t 	 l'wIn 	off Icials h have sati sfaotor I ly cornr.) lethd the rrobat: Ion 
period. 

Name and do;iqn.t ii 	Por md of proI,;' --of t 	1t(tifflh(, i t 

 
Opendra Slriqh, SEA(l"loi,.0 	7.12.96 to 1.12.98 Harish Chendre, 	-do- 	I. 1.97 to 31. 12.9d Dinesh Prasad ; 	--do- 	4. 	to 3. 12.90 , Rapa] Slnqh, 	-do-- 	2. 12.9 	to 1.12.90 Rajendi 	lnh. 	'do-.  
Shlspa] 	 2.12.96 to 1.12.90 ingh, 	-do-  30.1 1.91, 	29. 11.90 

2.17.96 to 1,12.90 8.Krjp 	Slrrgh1..7 	-do-. 	7.12.96 t'.o 1,12.90 Sajjt, S. Pharmacist. 	 10,6,n 	to 0,6,09 Muksh Blsht, DFO(r) 
"  P.S.T- 	 23. 12.96 to 27. 12.98 A.F.O>(V) 	24.8.06 to 73 ...98 A 	 12. A.K.Rehe,"/) 	 14. l0.0r, 	o 13. 10.20 13, AST (C]k) V. 	, f.'w 11I'h 	 71., 19,9 / t.i:i 20. 10.n 

	

414, Srrrt. I<arnia 0vi, Peon 	27.8.96 to 26.8.98 
Aj/--- --------------------------------------------------  

Neoes 	entry in tho ;or'v be t'Ccorcjs triay Please be 

40. 	
vtL 

K. LAI.) 
Area Qrn I se (Staff) 

	

- 	 - 

Area Ornisers 
- gq o1_ 	ALM, Pill, CMI, PW(, • TW. , • 	

Commandant.  Group Ctt-, Almor-;r. 

v+/p 	. Proba t I un loport; of -':hove off Ic I a Is are re tir r lied to tIre unit concerned for- r-o)r-cI. 
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Dtrectoz'at. General of Security 
Office of the Dtvieionel Organis.r 
SSD MEaipur e Nagtltnc Diviaisui 
Zaphal 	795001, 

tsd- 

In ruraunc. of SM Directorate Meno.Ne.6/S/Aw. 
89(9)-2362 4tsd 16-9.96. tcl1owin Q.C,  Perzitte1 era 
appointed to temporary post of UAi1oeeo) in the .steblieb* 
of D.e.231anj,vr ad Na,Led Division w,a.f. a8297(Ffl 
in the pay scale ot 	75-2-113G..O-1660/.. with wwal 
sUoweno.s te adi&tsibl. to Central Oovt. .*plOySS* nd.r 
the hate from tiue to timo. 

They ha',e been poated to the placem as natad 
againet each an tx'ip.ier beats from the Xzpb1 
as shown below s- - -  
31.$o. Hate. 	 PI&CO of pOstJJt&. 
- a 	 a 	 .. . •. a - - a . 	aS aS 5 aS 	 aS aS 5 

L.Qwss.ni 81nh 	 Diva. LI., Zupb1. 
K.Jyon T,nkhul 	 SAO, Seh&c. 
LalsjeLuljeu 13moir 	 h.0, Isphal* 

a a — — — - - - — — aS - - - -e a . - - — — aS — t — — — 5 — - •*. 

They will be on probetio.i for a period of 2 y.aZ$ 
which say be extended or ct*rtilod 3t thi discretion of 
the oonuetent euthi,rtty. 

20 	 The sediority of the SF(Hdiao) taká on treu.f.r 
will be regulr.ttjed In tars of the ordern contained in 
Ministry Of Homs Atteirs OK No.9/11/55/RL 	ats4 22-12-59 
as aele dad from time tê time wiiob envirnejs th*t their 
seniority w1.11 be below those alretu4y reort*it.d. 

3. 	They will be rauirad to underdo. training ccur.0 
prescribad for the 2FA(ionso) by the SSh £ireatorate fron 
tiee to tin. 

They are liable to be transferred sflyvhtrs In lntt 

Area Orgentaer (Ad,i). 
The 1)iz'gctor of Accouite.Cab. Sectt. ( aet) ,Bloc}t.V, 

.I R.K'ursat New Dalhi-66. 
The Assi.Lnt Dir.otor(JA) 	1)ta. • 1t.1.'ur.Nsw )alh od 
The Divisional Medical Off iner Il DIVIoft. Imphal. 
The Midicl Off .tcer( Honee), 	L1 Div. 1. lp1ial . 

. The Area org ni8sr,L/UX1d/l11phal. 
The SabArea Orgsnieir,Shg*gehak. 
Aounts!3t'ioh *local). 
Estt.-I1PR) 
Ind.tviduaI c1emed. 
plreonal file. 	 , 

IIV Service Bok, 
L].O (4,irsJl3h. 
Offics order fil.. 

AREA 01RQ" IR (AD*4). 

#)Ip 



140. 1 
DireCtOrate General of Security 
Office of the Divisional Oranjser S 	tlanip 	& Nagaifl Divisj0 
Ilnphal - 795001 

Dated, the 21st 'pil, 1999 

	

The DlVi3jo 	
Oranjser3SU flanipur and Nagal 	Divjs0 has 

ordered the removal of Probation period of the following NGOs on completion of their 
probation period successfully basing on the recommen.. datj 	

of the D.p,• constt(;u(t for Lhj purpose. 

S.No. 	
Name designaj0 	

Date of removal 
1, 	Sh Prabir Kumar .ay, 
2 7 	 Di?0(Te1e) 	30.1.1999 3. J /Sh K. oyson 	

28.2.199 Sh. L. Gunamanj Singh,sA(00) 	28.2.1999 Sh. Lalsjemljen 	 3j.PA 	
2d,2,1999 5. 	

Ski. Kh. Shya1u Singh, SiA(J1edjc) 	28.1.1999 
6, 	

Sh. Bijoy Kumar Bhuja1iSFA(Medj) 
10.2.1999 7. 	

Sh. A. Joy Kumar,SFA(Medjc) 	29.1.1999 8, 	
Sb. Ch, Gojendro Sigh,sj1ej) 

28.1,1999 9. 	Ski A. Santhal Meite1,SA(d10) 	
29.1 . 1 999 

	

10, Ski Anhl Kurnar, SA(Homeo) 	1.1.1999 

20/4/99 
Area organis er( dmfl)  

1. The Assistant Director(EA) 
SSB DteRKPuram, New Delhj-66 

2, The, Section Officer(local) 
Div. H. Imphal for recording 
and necessary 

follow 
 please, 	 up action 

Individual Concerned by name, 

Probation dossier of individual 

Order file. 



To.1/2(14)/8OCl/' 	. 	 4 
Directorat G,c'ra1 of 3ccutt 
Qf:fic" r,1' tFr,  C'jmrnan'.ar'l 
GeujD Ocntr.e 3B 	 Nanirux 

imp1-795001 ... 
ated.,ühe. 

JlLmaii 
•"The .dergne,. hereby off eXs. 

• 	 '?4-. /o.iZ 
for temioTIY OSt 	 in t.e of.iJce f 

the Co ndt,GrUr Cntre 	Imrh1,MnlP' in the 	' cf 
the scae 

e 	be 	titi to draw denec iid other Uownor 
athe:. r .  •admissibl subject to. th cdi.tin 1id 

• 	rtii 	•d.,ord 	govrning the 'ent ox'. such alio.wnc in forc 
timed to. 4. 	 .. 	 . 	 . 	 . 	 .. ..•, 	 ..,.•... .•. 

The terms .ofàpDo1flth1eflt:8r 

(i) Th' pt is pureJT. t nprary. 'i .perman'' 
31,T)Oi!,tmeflttO thEpost if nd when it is izade p'm'nent wi11 
how'vr, depnd on vrLus facorn- gviiflg D'rmaX1ert açpoirLt 
ment . auh poet in force at the time and idll not en 

th title to permEn-ena3T from. the date the poet in'ed 
rmennt., 

(ii 	The apointeflt is pu1y pvina. 

(jçj) The e.ppoinent may be t 	inatd at èr.T 

time b t'vlrg a incnthe noc8 by the 	paint n authrify 
withutignirig ny reasons . 

.....• 	The appointmn 	arrie 	t the.li.abi1Y 
to...ervP in any part of.India. 	. . 	 . 

• . The appointment vll be f'r 

(1) 	ttisionof a deeiatThn 112 the ;reDi h.d 
or 1it ni in the v'nt of 'the cándidat 'having more thr. one vife 

Uving the. at.pointment 1dil be subjcct to his being ex>epted 1rrn 
the en.f.oi '-emøa t of th r eqwr emnt in iii i b eh&f 

Taking of..an Oath of A11eiafleetEai.thfUlu0s5 •• 
-tlLeonstutiofl of India (.or making of solemn affir matin to 

thfect).inthe prescribd4ortfl. 

(ill) ProduOtion of bL certificate of fitnes 
the14ethc1 Officer, Giup Centre SB I.ipha1, Mariiotr. 

(i\) Pxduction of 	fo1low1n origL'.al 	. 
• 	eertficate 	 • 

.:(a-CrtiiicatP of age. 	: 
D(-gree/.DépióI /Ct1flcàiof Educe.tional 
ttd otbr techi.Oal q1t1i. fi (t1Ot1S 

Charct 	Oerficte in rppribod form 
• 	•• 	•• 	. 	

. i) Attested b: ;r a DistriCt 1....agiLate or 	•. 
GazettPd. Officer or a 

	

........•••(&) CtiujCatC in the FesCribd form in 	. 	. •. 

• 	: 	• •.. 	SU1DPOTt f cndidate'C clairne tn belong t 

..•• 	. 	 cedu1ed Cte or 	ih/nglo Indin 	 N 
•. 	(e) Diechar.gcArt1ficate In the jrcribed form 

of vr(-Vious employment, if aiy. 

• 	• 	 . 	. Oontth.2.. 

/ 



1' 
- 

it may 	b Ft.td yhpthC' th 0.d't 	
i 

3rviflg or i 	dr ob1ig 011
Central  

GovtIm 	Dpa,:eflt, . tte 	 01, . publi& aulii 

 
It flY dL'0fl or jnfo 	

.tifl fnjh 	
by the 

cndi.t 	prov ti b f. 	
or if the edidate is fUd 

have wj1fUl' supres 
iy m.tO•- j

i 1 ntion h j1i b 

j.jab1' to th r.1ThV&- from 5tTVjOC id puch other p.ctiOfl 1) 

GoVetflmt ydmfl51 

If 	1 	

accePt 	the 

i th aboVe terms, he 	
u1d rort t the 

GrUP Cntr, 	
OnG 	° 	

. 

	

If no replY is rciV 	
or the 	 tP fj1 :o 

rort for du' by The rePcih 
	date 	e offer 	i1 b. 

v)iiflg ]:1oWa0 	
b 	 fo 	jiitir 

the poifltmefl 

H ms h,Y 	-

t. 

	

c to sY for 
mPdiC 	

chECk up for 2/3 

- 

if he i decla' 	
i  diC1T fit 	d his 

ar in 
0rder, mey be asked t joiti at 

0rt otiC 

 This 0ff'r does not 	
Y gurP' 	for 

- aO1t* 

	

II. 	 e 	
0uld brifl, ffjCieflt mt:Y fcr m'diC 

r/Uirfle test if  reqU5  ed 
-- rn-.4rrifl 

cheCk U 1.C• 	-u' -  

12. 	
f should 	b:'1 	

fQrLg/Salar1 

CeTüfiCat0bt 	
from Cofl 	ct 

0 	
LLL. __- 	// .- 	-, •1',, 

VT 

	

GroUP 	
--3 ImPba1,  

I J. 

To 	
3tT- ç-i?° 

Viii 

 

2.0. 	.2 

ell- 

	

• 	 T.$. 
stt....... 



4ia tad, C.C.Pur 
j90. 

The Divisional Organiser 
SSB, Manipur & Nagaland Divn. 
L. LampheiLpat, Iiupbi. 

(Through prop e r char.ne I 
) 

Subj: -  Submissim c,f 	 to 
to  ~Lr_O.Rp_ Con tre qz, Cont._kr/ 

Sir, 

With reference to te .iLetnorandufli l. 4/ 3SB/A -4/ 
99(li)-6113-.61 DateU ?9U iJovtnber 1999 regarding 10 Pc 
cut imposed by Ceny'l ov;. in respect o.L Homoeopathy 
Cu'irt. 

Iaii here; t.oc 	ted (fly optiori of un- i11- 

ingness to retur 	o iy p'-i -  Grouo Centre as Cont.(CJ) 
as I am already ap'oiji -L1 Lu the ae scale of Head Cont. 
(i) viue SLB Ote.11rI.) 11'-  .'v 	 Dated 
15.9.96 aiid your order. iu4 2(1)/97-5sB/2B3E Datect2l 

. 	 tFe cttr sio £ a 	. .i lway rciy ta convert 
to Head Constib.te (J) and promtE;eci. to c the necessary 
course; .f:' time t. tlne. 

It is 	 for your ir1 ii'orni.t±on and 
further necessary m-ction. 

Yours ;iiiui.y. 

	

( LAL 	 H•IAR )-_//L•-.C. 

J. . A (Hoznce a) 
AD, SL/ Jfk' Churachandpur 

onipur. 



: 

nr 

// 	

1\I 	 I 

,-, 	 I 

(/ / 	 rtorrt Oennrnl of 'r'urity. "A\ V 	 Offtcn of th 
CZOp 	tr,1fl.;Thj. 

• 	
flntvd th 	*uq, i11. 

!r1cr 
R7CtJTTT1T 

Reasons 

7 

T-- 

cT1w1 EZ14T k 
Signature of Head of OH 

r 
Fm ;rti 	T 

Consrqicnt upon tho rco,in'Thtjon•ôf the I-. 
Shri lnj3 Kum S/O hriDunjjwj xjdent of 

eh DPhra Djstt 
ançra (1W)  who hng been di'rj m1caiiy fit 'by the  

Sejor M'ct{nl Oficr Oro'ip 'Centre fl tew D,1hj47 is 
hcrby spn thFi4 g Co th1e/C) in the py acnle of Pa. 

prr ryonth pur1y ,n tc'rnpornry besig rt. with ffet fr 	 ii_c/it. ;itj 	rticu1ers iare. given, as und r  

1. r.ducnt)flPVouflh1flcfltir)nt 	•• Port.rr 

2.. Date of birth 1 	 7--1910 

3 h h tr X/ ST 	 No 

4* Vbfthnr rhnn TrMnedz 	Yes In bh 11o.e.163. 

!ts T1 clern obtstnc4 t1roUch SDt un3er mco No.io/iJgi,".r'1rr 	7.fl.199 	.) 

6 fljs  verifirntior, of char tf,r:nn :flflt 	nta heva 
a1r<iy eeii.Vnrfled by the 	 -..e VanVa 
af M-arrmmla NO Vide thel'i -mem rbas/ dated 
24.7 

a is a miibor fC(TGTS 	O_.'ith aff .t fro the 
1ete of ht 	potrner 

n4 ?1Q 	y't1 in " cy And 11ott'd Pec' 	_____ 
...... 

-•. 	.- 

(KLtatysl) 	 - 

.. - 	 .. 	
• 

DDO, Croup Ccntre. P.DThI47 . (in dtip11ct!, ).. 
QMcr 	 - 
Coy C-rnanr '' cy Prptganj, 

4.S1, ) (rip•Centr,Sr, Delhi.: 

n1ong;lth nil rcl'vnt piprs. 

't) Cl- erlt, for publict ion In P01 r-nrt.Ti. 

I - :: 
p• WRM 

ialifying as service aod 
brre of 

- - . - 

4rO 
ignatuve of Govt. 



•'. 	 4/.}5i 
Am 

j).reCtoIPtjo GnrL 
e• 	 .OftC&'fthe Dtvttonnl f)in1er,S" 

0 

s 7' grmwa.4 	 — ,. Pir Fftll hirlp#. 

pSU?uce ot 	B It 	P1p1ornr1(t1n  

$ 	'', 	'6/Qp/i2i'9 23'i 	tcd  i6 9€ '9 ° ', following Group € 
/l < YO,ntret1 pronne1. 	ppLnt5cI 	FA(1!orieo) on 	 -i 

	

/7 	'Trn 	s1,s 2  in ie p 	sc'te  
3O-6O- 	poSted Li te ntt ccir,rned jn'1icted 
g1nt ec4, fri t 	dt toy A Uil. 3brge of the 

" poSt 
$1,NooN1e 'i' C 	133C1 	 P.LPCe Where 

S/hLt 	 posted. 
0 	

0 

/! 	____A_,7c_JI€ 01 — S - — — — S — —. M S — ' 	 0 -. f, - •" S — S — 0 	 I — — 'a" — — . • . — — 
mn Wth, NK /G)j 	0 	

0 	•t.oOOffica 	nderng'r. 
GO Delhi 	 0 

J' 2 1 	 rnt 	 ,1Prn $b' 	 lOOfficepur. 
— 	GO .k1r'1"np'Jr 

3. 	}Je1Pnt Ku1!PrCT/GD 	
0 
 ..,.00ffice,1cuUu. 

GC 	
0 

• 	14, 	AflbIiKt1V,CiiGO 	
0 	

0 	 ...0Oice,1n'erflPgPT. 

5. 	Rn'i L1. Ct/GTh 	 iv.qrs.hjrila. 
GO 

60 	Oi Prk'sh,CT/GD. 	 A.00ffice icngr. 
GCPPOr 	0 

• 	

0 
 ftce NPrd j,"i. o7/aa 	 /rf1 	lcull.u. 

GO t -ii. 	0 	0 
0 S. 	eWn Ll,CrICD 	 It..O0tffTb2rih. 

GO Pp nr'1., 	 0 
90 	•Mst -rm0 CTG 	I 

GO 'tishi 
iheri Chnr', Cf GD 	 't .O.OffiCe,Rekong Pe'. 
GO Thrrnpur 	0 	 . 	 0 

The sniry 	Ft(Hr1eo) wilibe Ps per. 	 0 

ñr3r'i,. drc'w.t 'by the nG1,cctjn borC., 
30 	 3:heLr Py 	e fixec. s Pr rules pPUcb.1.e 
rnd jntrttton3 	by t"e 	 time to time. 

	

• 	
14• 	'iThey 'tU hj ci pro'b21;,n for n period of 

• two yers 	pr R1.('c'.iA1y) Se-rvice rules 1972• from  
• th e  dt0 t(,iy 	ir 	n•i1c,  'vlhlc'h tAny be exterded or 

curt1i.ed el V the di or't. 	of the In]p,tent  Puthority 
es per F B (i'fo' eo) 5pvrice : ui e S 

• 5. 	• • 12h0y i 	eiitred tb undergo trnining 
courses Pr'Ci P:d for EJcd cy1 eo) y the derthiø't f rom 

• 	time to tt1eo 	
0 	

0 

D. 
0 	 .•. 	 d/- 	 0 

0' 	 Ixj 	pc:ctor Gener1'l,'.. 	
0 	- 

ndst ,No --?!';;--D XIc,r- 	 t.t d ShIjnTh-14,. 
• 	0 	Copy to* 	 '• 	 0 

.1. 	The Dtrctr o' ccount, O?b ectt..Kpurtni N ew fleThi. 
The 	sttDire 	(J?€),.i D.tea New fl'Li. 

30 0 	The Irr 	1P 	p1rfDe1fhPrshjjprj for 
fuirer  

	

O 	fo 	The Area OrgniSers 	derRgPr,Rnur,uu/flgr 

	

0 	
0 	0 00 	 '• 	 Contd/.02 	0 	0 

•0 	
.ft1D Oh 

	

C. 
0 	• 	

• 
Govt. 	A' t 

kMg PO (iLl'.) 



y 
/ 	/ 	

th/nkgt 1'ofbr furth3r 1(ecoPSpr3, tiOtton 
The D1t1fl.onF\1 1eC!UCR'L 	 . 	, d 
Thccrwrts Oficer,Djvlqr S)11n1. 

I 	 .H' NO 

d through unit p  

, 
 

1 
 

A, 

Milo 

I 

- 	 1I 	 - 	 . 	..... 

T 

: H 

I 	
II 	

I 
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Annexure-2 
Confidential 

No. 38/SSB/A-4/98(l)-880 
Directorate general of Security 
Office of the Directorate SSB I  

New Delhi-11006 

Dated the 41h  March, 1999 

MEMORANDUM 

"Sub 10% cut in the staff strength of SSB. 

in response to Ministry of Finance (Department of Expenditure) U.O. No. 7(7) 

coord/92 dated 4.3.1997 sent under Cabinet Secretariat U.O. No. A-i 1011,11  7/97- 

.1-676 dated 30.12.1.997, a proposal was sent to Cabinet Secretariat in May, 1998., 

asking exemption from the purview of 10% cut in staff strength of SSB Organisation on 

the grounds that all posts sanctioned in SSB are operational in nature and surrender of 

any post would deprive the units concerned of the services of such efficiency of the 

organisation, but Cabinet Secretariat did not agree to our proposal and insisted upon 

Ito identify 10 % posts of sanctioned strength for surrender. Comply with the Govt. 

orders to identify posts, which could be surrendered under 10% cut, a review has been 

undertaken at SSB Directorate keeping in view the operational efficiency of the 

misation. Taking all aspects into consideration, a proposal was sent to Cabinet 

retariat recommending 590 posts in various ranks for surrender as shown in the 

closed Annexure'A'. 
Cnn a 	n e..#e. ar e 1 a, ni p. êI a A ri attn pa I, ,. ,a air .4 , ka'. n r.r.a,sn, n a 4 aPI ..,.., 	. 	,-n, 	 , ea.i, L1I 

[for surrender, all units are requested not to fill up the existing vacant posts and also 

hose filled posts, which are likely to fail vacant due to retirement, resignation, death 

in the near future. 

3. 	This issued with the approval of Joint Director (A), 

nclo :- As above 

Sd!- Illegible 3.3.89 

(NC. Bhattacharjee) 
Assistant Director (EAJ) 

r45  gv 
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H 	 Annexure-2 (Contd.) 

To 
The DOS : HP/UP/AP/NB/SB/R&H/J&K'Shfl!ong. 

The DIGs : Haflong/Sarahan/FA Gwahdam/TC Salonibari 

The Comdt.WATG Jammu/Ranidanga/Kashipur. 

No.. 3ISSBiA-4i98(i) 

Copy Iongwith a copy of Annexure 'A' is forwarded to: 

!The DIG (Trg) SSB Dte. 

x00000x 

 

 

 

Sd!- 

Assistant Director 

MemoH.No. 2988-1 1 

Copy to: 

	

1. 	rrh  Comdts 

2.rrheAos 

	

3. 	The Corndt. 

Dated 4.3.999 

GC Bonaaigaonl for information 
G iNagr 

TZPiTQV/FH DIMV/L( ID _,I I I '.I I I fl I I WI 

WATS D/Nagar. 

Sd!- Illegible 

SECTION OFFICER 
SSB ,NORTH ASSAM DIVISION, 

TEZPUR 



I o L 	 RIlIl XUIlI 	'A' zi I 	ttotonaj ottuntth 	 H  t 	- 	---- r,00c, pos,t (Gzo1od and Hon- GttuJ) 
2. rotYPOPSOd for nurronder undar 	---- 5,80 pct 

105 out In Zanctloned atroigh 

• PETAILS OF POSTS PROPOSED FOR SURRENDER 

SI 1 flao of the Post 	- 	. Ha'o of unit of 'SSB frox which 	1 Ho of 	posts Ho 	 I sanctioned 	 1 ------------------ 
'1 	 : s 	r 	v 

I 	I, 	2 	 3 	 14 	I 	0 
l."OIG(rubIicfly ) 	 SSB Dto. 	 1 	- Dy. Diroclor ( Acoount,) 	SSB Dte. 

 O/CovncJnt 	 URIS Juti 
SRU/Coy Cats,ider 	 URTS J*Y, , 	hIj'ur L Rnht&,ia 	3 	3 CO/Inpator. 	 URIS JL), rauhipurl Hthidzing 	3 	3 b 	S H. 0 	 UATS Ranidanga 	 I 	I 7. 	P1.O. 	'.' 	 URIS JLY, 	nd Kskrhipur 	 2 0. 	Acaountants 	 URIS JP1'., 	ah1purand RanlrJanga 	3 9, 	Rtolvtant 	 URIS Juimu 	 1 	- IJ.D.0 	 2 URIS Jaenu,1 Ranidana l I URIS /pur.4 	3 L.D.Ci 	 2 PATS Jamu,I Ranidanga t I URIS K/pur.4 	It 1'2. 	St,no Grd -111 	 2 URIS Jatu, I Ranidanga 1... 1. PATS V./pur. 4 	213. 	F.R,. 	 4 UM5 JADU,1 Inni.ianga I.. 1° PATS K/Pur.0 	0 Drtvr 	 4 PATS Jaiiu,2 R.nIdariga 1.. 2 PATS V/pur.6 	0 Sw(p/Safjwa 	 2 PATS Juiu,2 Ranidnga & 2 URIS /pur.6 	(3 AFOUl) 	

PATS JuMauRan1danga & URIS Kashlpur.3 	3 1?. SFAUI) 	
PATS Ju*u,Rnidanga & WATS Eahipur.3 	3 I, .DFO(Ifltructor.) .. 	2 WATS Juu,1 Ranidanga 1 I PATS 	/p.ur.4 	4 19. AFO(1nLructor) 	 4 URIS Jauau,2 Ranidanga I 2 Kahipur. 	8 	S 	3 '.0. 	SPA (lntructor) 	S URIS JuMu, 3 InIdanga t. 3 1ahipur. It 	11 21. Haik Cook. 	 2 URIS Ranidanga 	 2 	2 22, 	Cooks 	 a 	 3 URIS Jamu, t 2 Y.ahipur. 	 5 	5 23. flnId-Srvants 	 2 URIS Jumu, 2 Panidang, 1 yA rhiput' 	6 	5 21. 	L?.I;oran 	 2 URIS Juonu, 2 RanIdanIla 2 KahIpur. 	6 	6 

25, 	shij 	 '1 PATS Juuu. 4 lanldanga, t V arhipur. 	3 	3 
2, 	Lab, Toh. 	 4 URIS Jurvu, A. Ranldanga, 1 Kah1pur. 	3 	3 27. 	Phrach1. 	 1 WAtS Junu, i ilanidangA, ifIh1pur. 	3 211, 	AID (Arouror) 	 •1 PATS Ranldaiiga, J.atIpur. 	 2 	2 29, ?1T CIoanor 	: 	 PATS Ranidanga 	: 	 1 	1 Storakopor. 	 PATS Jaij •. 	 1 	1 S.M.O. (Honoeo) 	 SSB Dt.  H.O,t)Ioo) 	. 	PlP,UP,AP,HAIBShj1long,ntpur J7.Y 

and R&G 1 In each Oiv1Iona1 Hqr. 	7 	9 .DFO .:UIóogo) 	:, 	
10 	- 	11) ; AFO(IIOOVO) 	.1 HI. 	Entire Unitsof. SSB. 	 40 	 - 35 	SPA (Hooeo) 	1 	 89 	01 	(1 : Poons 	:. .. 	 6 URIS R8nldanga,3 KaGhIpur 

	

12 Each In DIvløIon Ilqrs. ,UP, HP & HAD 47 	47 
Chowkjdar 	 Entiro UnttøfSSD 	. 	 120 	120 

30. HaLt 	 3 IC rarldAbad 	 3 	3 
39.:Group Loader 	 .43 In A.P. DIv1ion 	 43 	32 	11 
40. .SFA(FF) 	 . 	Entire cadre ofF Ira Fighting .,, 	17 	17 
.11. 	PA (PP ) 	 eanotlonod for IC Shaxan,lInt long 	GO 	CO 

FR (FF)Driversl 	 and CSDU Bhopal, 	' 	-. 	17 	11 
. SFA(8Ieck-sjth) 	 SSB Dto.  A.I. 	FR (BLOklith) 	 SSB Dto.

'  

	

TOTAL 	590 	407 
•4HHfEt/B.C,I) 	• 	

(_'\\ 	- 



Annexure-3 

No. 4/SSB/A4/99(2)-3390-3455 
Directorate General of security 

£ t - r- 	-L .. #' r r uiitce vi Lfle uiieutvt, OOD, 

East Block-V, R.K.Puram 
New Delhi-110066. 

MEMORANDUM 
Dated 22.7.99 

ADJUSTMENT OF SURPLUS PERSONNEL UNDER TEN 
PERCENT CUT IMPOSED BY CENTRAL GOVERNMENT. 

All posts of SFA (Homeo), AFO (Homeo) and DFA(Honieo) have been 

surrendered under the 10% cut imposed by the Central Govt. order to adjust the 

incumbents working on these posts and/or who are interested to revert to their parent 

Group Centres, a list of GC personnel selected for appointment on transfer basis as 

SFA (H) is enclosed with the direction to :- 

forward vacancy of Constable (GD) 

List of personnel recruited with them/junior to them got promotion to higher rank 

with date. 

Their position (individual wise) in the GO but for their selection/appointment to 

the post of SFA (H). 

Whether these personnel can be adjusted in GC on their reversion to the parent 

cadre. 

2. The SFAs(H), who will give inwriting their willingness without claim of seniority 

over those constables (GD) of the GC who were junior to them in the inter se seniority 

of Constables but promoted as Head constables (GD) may be considered for reversion 

as Constable if vacancies in the GO are available. This exercise may be considered 

only after the above information is available and the pros and cons of the proposal is 

examined in greaterdetails. C 



1i 

12 
'J. The above details should reach this directorate on or before 31 July, 1999. 

s 6f personnel if any left out may also be intimated quoting SSB Directorate 

=§ vide which selection to SEA (H) conveyed. 

Sd!- Illegible 
(S .6 .Bora) 

JOiNT DEPUTY DIRECTOR (EA) 

No. 1/i/POST-SURPLUS/99(1)/2094-55 	 Dated 6.8.99 

Copy to: 

The AO Tezpur/Mangaldoi for information and necessary action please. The written 
wilHrgness for the officials may be obtained and send early to this office for onward 
subnision to Higher Hqr. 

Sd!- Illegible 6.8.99 
Area Organiser, SSB 

Tezpu r 



Vd- 
	 U,  
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No. A. 11011 011/1 7/97-DO- 1  1 48 	
Annexure-4 

GOVERNMENT OF INDIA 
CABINET SECRETARIAT 

BKANER HOUSE ANNEXE 

SHAHJAHAN ROAD, 
NEW DELHI THE 20 MAY 1999 

ORDER 

In terms of Government directive for 10% cut in the Sanctioned strength of posts 

of SSB (Excluding Battalion side) and 6FF, President is pleased to abolish 590 posts 

in SSB as indicated in Annexure-1 and 870 posts in SFA as shown in Annexure-JI. 

So far abolition of posts in SSB is concerned, total number of 103 posts as 

shown under cot. 6 of the Annexure- are abolished with immediate effect. The posts 

shown under CoL5 of the Annexure(total 487 posts) which are at present filled up will 

be abollshed automatically on their falling vacant due to promotion, transfer, 

retirement, death etc. of the incumbent holding the post. 

As regards abolition of posts in SFF, 35 posts have already been abolished vide 

order NoA. 49011/96/98-DO-I. dated 11 08.97. Therefore 1  actual 835 posts as 
indicated under Col. 6 against SI. No. 1 to 5 in the Annexure-Il shall be abolished with 
immethate effect. 

4.This issued with the concurrence of Ministry of Finance (Expenditure) vide UO No. 
7(7)IE .Coordi92 dated 22.04.99. 

Sd!- Illegible 

(MUKUL CHATTERJEE) 
Deputy Secretary to the Govt. of India 

Copy to: 

Director, SSB, 
IG,SFF, 
Joint Direct&or  Coord. Cell. 
Depu' Secretary (F/S). 
DO-lI(S) through Drer IQD\kwlI 

Guard File. 
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Annexure-5 
No.4/SSB/A-4/99(i 1)-6i 13-61 
Directorate General of Security 

Office of the Director, SSB, East Block-V 
R.KPuram. New Delhi-I 10066 

Dated :-29.11.99 
MEMORANDUM 

Sub: 	Adjustment of surplus personnel under 10% cut imposed by the 

Central Govt. in respect of Homeopathy cadre. 

1. Since the complete para-Homeopathy Cadre in this Organisation have 

been surrendered under 10% imposed by Central Govt., therefore there is no future 

avenues of promotion for SFA (Homoeo) to the higher rank in this Organisation. 

	

? 	 .On seeing darkness of their future prospects, competent authority 

hat decided to allow the willing persons to repatriate their parent Group Centre. 

In view of the above, it is requested that option from willing SFA 

(Hámoeo) may be obtained for reversion to their parent cadre and may be forwarded 

to the concerned Group Centre. Matter may be finalised at your end under intimation 

to the Directorate. Those who would like to continue in the Homeo Cadre will be 

allowed to continue as such till they are wasted out. List of SFA (Homoeo) showing 

their parent G.Cs/Units as enclosed for necessary action. 

This issue with the approval of the Director, SSB. 

Enco : As above 

Sd!- 

Joint Deputy Director (TA) 
To 

The D.O.s HP/UP/AP/HA/NB & S/SB/J SKIR&GIM& N/Shillong. 

All concerned 

Menio No. 13352-56 	 Dated 15th December, 

21.12.99 



Copy to 

The Area Organisers, SSB TezpuriKokrajhariN.LakhimpuriNorth KamrupiTinsukia for 

ir"formation and necessary action please. 

Sd!- 

Section Officer 
North Assam DMsion 

Tezpur 
iO. 	 a1.e L 

4I4' 

Cpy to 

The Sub-Area Organiser, SSB, Tezpur, Mangaidol for information and necessary 
ation please. 

Sd!-
AraOrganset, SSB 
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Annexure-6 

No. 4ISSBIA-417001 (2) 
Government of india 

Ministry of Home Affairs 
Office of the D.G., SSB, 

East Block-V. R.K.Puram 
New Delhi-I 10066. 

Dated the 5.7 01 

MEMORANDUM 
Subject: Adjustment of Surplus Para-Homoeopathy 

- t' ,I n the. Ii 1-  paruent  units. 

As you are aware, the entire Homoeopathy Cadre has been abolished by 

cabinet Secretariat vide their order No. A-11011,17/97DQ448 dated 20.5.1999 
er 10% cut with the direction that filled up posts will be abolished automatically on 

r falling vacant due to promotion 1  transfer, retirement, death etc. of the incumbents 
ng the posts. 

The matter regarding adjustment of the 79 SFAs (homoeo)  who have been 

red surplus due to abolition of the Homeopathy cadre has been considered. The 

(Homeo) were appointed to the post on transfer basis from amongst the 

bles (GD)/Fas etc. who had done HomeopyCourse It is observed that 
---- -,------ ,-- 

all the incumbents of the post of SFA (Homeo) have on an average 15 to5 

of service left till the age of superannuation. As such in the larger public 

t, it has been decided to transfer them back to their parent units/cadre. In order 

ement the decision 
, D.G. SSB has issued the following instructions 

:- 

'1) 	
On their re-transfer to their parent Cadre, as constables/FAs as the case 

may be, the SFAs(H) will regain their seniority above their immediate 

juniors with consequential benefits. They will be hetd against the 

vacancies are not available, they may be adjusted against other vacant 

posts under GFR-77. If their immediate juniors have been already 

promoted to the higher rank(s) these officials will be put through the 

required training course(s) so that they are promoted to the relevant 

rank(s) against available vacancies adjustender GFR-77. en 

al 

to 
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The pay drawn by the SFA(s) (Homeo) immediately before their re-

transfer to their parent Units/Cadre, shall be protected and adjusted 

against the future increments. if required by issue of specific orders. 

In view of (ii) above if any one of these 79 SFAs (Homeo) happen to 

draw salary more than his immediate senior(s), the latter cannot claim 

parity with him. 

In case an SFAs(Homeo) desires to opt for voluntary retirement, in the 

event of his having rendered the qualifying service for petition etc, he 

should tender 3 months irrevocable notice for voluntary retirement 

immediately and allowed to proceed on voluntary retirement from the 

rank of S.F.A.s(Homeo). 

A list containing names and other relevant particulars of the 79 SEAs 

(Homeo) is enclosed. 

The DG, SSB, has desired that follow up action on the above lines 

should be taken by the concerned Commandants by 31 July, 2001 

positively. The D.O.s/Di.Gs will send information to this Hqrs about the 

action taken, by 15.8.2001. 

This has the approval of D.G., SSB. 

Enclo : As above 

Sd!- Illegible 

(N.C. Joshi) 
Inspector Genera! (Pers)" 

I 
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beforlc their 

,:r)r I'. .... • , t.t , 	••!.';' .,. 
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Annexure-7 

No. NGE/E-2612001/143 
Government of India, 

Ministry of Home Affairs, 
f. 

JII R 	UI LII 	LJIVI 
,..

I U II 
I 
 .JIQIIII, 

SSB, A.P. Division, Itanagar 

Dated : Itanagar the 1 2th  July/2001 

DRAFT 

In pursuance to Director general sSB, New-Delhi Memo No. 4/SSB/A-4/2001 
(2)-1982-2032 dated 5th  July/2001, the following SFA(Homeo), who were appointed to 
the post on transfer basis from amongst the Constable (GD)/FAs etc., have been 
trahsferred back to their parent units/cadres as shown against each with immediate 
erect, not later than 31st  July, 2001 in view of rendered surplus due to abolition of the 
Hdemopathy Cadre. 

SI. Name & Designation 1 Present 	place 	of Unit 	to 	where Remark 
No.  posting transferred  
.4 
i 

V 	I 	11 	f% 1 	A 	/l 	I' o.r\.rwy, ori 	fl) l. 1 I I 	
A . P .

IL 	- 

L.JIvI.ng  ir 	lLW1dI 
r 	I I_rI - 

niiiuiiy  

2 AC.Kalita—do- SAC office Bomdila G.C.Bonaakaon  

3 r.cirriesi .,h.iflu —uO- Se',O 	otppc G.C. Dhdtclllipur 1 4 Virendra Singh —do-  SAC office Zero 'G.C. Chamma 
5 Rabindar Joshi SAO Office Palm G.C. Almora  

6 Sanjiv Singh -do 1 SÃO Office Along GSapri  
7 A.K. Nirala —do- SAO 	Office G.C. Basar 

Yingkiong 
 

8. K.P. Powdel —do- AO Office Tezu G.C. Basar  

9 Ashwani Kumar —do- SAO Ofice Khonsa G.C. Shamshi  
lf 

= 	I 'J 
C D- 	4,.. CA 	 rn; Jrs?..j ,JIuI...V IVIICW G . 

 r' C . I W IIUQI 

11 V.S.Rawat —do- Dlvi Hci APitnnr ( C Srinrtr 

12 Dinanath Sarma —do- SAO, Roing G.C. Ghitorni  

'13 Jeevan Lal —do- SAO office Longding G.C. Sapri  

14 Mast Ram —do- SÃO office Jang G.C.Shamshi  

15 Khom Chand —do- SAO 	office 
CHowkham  

G . C. Dharmapur 

16 	I RanjeetSingh —do- SAO office Daporijo G.C.Dharmapur 
1 17  Hernant Kurnar —do- SÃO 	Office 

Passighat  

G.C.Dharrnapur I
________ 

Sd!- illegible 
AREA ORGANISER 

IIt Il 	I If' r 	r 1r A I A #' A r LJVL. fl. OO, I it\i't 



Distribution 

The Inspector General (pers), SSB, HQ, New Delhi for kind formation. 

The Director of accounts, Cab. Sett., New Delhi-I 10066. 

The Comdts., G.C.S, SSB, Haflong/Bongaigaon, Dharampur, Chamma, Almora. 

The Area organisers, SSB, BomdHa/Ziro/AlongiTezu/Khonsa for information 

and necessary action. 

The Medical Officer (Homeo), DivL, Hq. Itanagar for information and N/A. 

6, 	The Accounts Officer, DivI. Hq, Itanagar -do-. 

7. 	Personnel concerned, 8, PA to AO(s & Personal file. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHT! BENCH : GUWAHATI 

Application No. 274 of 2001 

Applicant(s) 	 : 	Golakeshwar Sarma & Ors. 

espondent(s) 	 Union of India & Others 

Advocate for Applicant(s) 	Mr. A. Roy, Sr. Advocate 

Advocate for Respondent(s) 	 C.G.S.C. 

Notes of 	Date 	Order of the Tribunal 
The Registry  

25.7.2001 	Heard Mr. A. Roy, learned counsel for the 

applicant. 

The application is admitted, call for the records. 

Issue notice on the respondents to show cause 

as to why the interim order, as prayed for, shall not be 

granted. Returnable by two weeks. 

Meanwhile the status quo will be maintained till 

the returnable date. 

List on 20.8.2001 for order. 

Sd!- MEMBER Adrnn) 4c 	
Sd/- VICE-CHAiRMAN 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNA1I1  

A 

\ 	K 
1 GUWAHATI BENCH: GUWAHATI 

cr i-strativ 	Tribu 

jM2D2 O.A. No. 312 of 2001 

- 
Shri L.G. Singh&Others 

Applicants 

Union of India & Others 

..................Respondents 

In the matter of 

Written statement submitted 

by respondents 

(Written statement for and on behalf of the 1,2,3 and 4) 

The written statements of the above noted 

respondents are as follows :- 

That a copy of the OA No. 312/2001 (referred 

to as the "application") has been served on the 

- respondents. The respondents have gone 

through the same and understood the contents 

thereof. The interest of all the respondents 

being similar, common written statements is 

filed for all of them. - 

2. 	 That the statement made in the application 

which are not specifically admitted are hereby 

denied by me. 

1 



That with regard to the statements made in 

Para 1 of the application, the answering 

respondents state that the entire Homoeopathy 

Cadre has been surrendered by the Govt. under 

10% cut vide Cabinet Secretariat order No.A-

1101 1/17/97-DO-I-448 dated 20/05/1999 (copy 

H.   

placed at R-I). As the incumbents of the post of 

SFA (Homoeo) were appointed from the 

combatised GD cadre/FM, the Director 

General, SSB has taken a policy decision to 

utilise the surplus SFAs(Homoeo) by re-

transfer to SSB Battalions! Units giving them 

all financial benefits as mentioned in the 

Memo. Dated 5/7/0 1 in the interest of the 

Govt. (Copy placed as R-ll). 

That with regard to the statements made in 

para 2,3,4.1 to 4.3 , the respondents state that 

they have no comments to offer as these are all 

matter of records. 

5. 	 That with regard to the statements made in 

Para 4.4 to 4.7, the respondents state that the 

petitioners were Constables/Field Assistants 

and had undergone Homoeopathy course for a 

duration of one month organised by SSB and 

were appointed as Senior Field Assistants 



I 	 4% 

(Homoeo) on transfer basis. The entire 

Homoeopathy Cadre in SSB was surrendered 

by the competent authority in view of 10% cut 

imposed by the Govt.. The Central 

Government abolished all the posts of 

Homoeopathy Cadre in SSB belonging to 

various cadres. In order to utilise the services 

of these Senior Field Assistants (Homoeo) in 

SSB and to protect their service interests by 

not declaring them as surplus, the competent 

authority has decided their re-merger in SSB 

Group Centres from where they were taken 

initially for appointment to the post of Senior 

Field Assistants (Homoeo) on transfer basis. 

The petitioners were basically trained 

Constables/liNKs prior to their appointment 

as Senior Field Assistants. The decision for re-

merger of these Senior Field Assistants 

(Homoeo) has been taken in larger public 

interest to utilise their services in SSB Group 

Centres. The petitioners were allowed to 

maintain their original seniority in the Group 

Centres above their immediate juniors and 

their pay and allowances have also been 

protected. After the re-transfer the petitioners 

will have same promotional avenues in the GD 

cadre as were available to them before joining 

the post of Senior Field Assistants (Hornoeo). 

3 



7 

6,. That with regard to the statements made in Para 

5.8 (perhaps should be 4.8), the respondents state 

that in view of the position stated in para 1 & 4.4 

to 4.7 above, allegations of illegal, arbitraiy & 

malafide are denied. As there are no equivalent 

posts available of Civil side to accommodate 79 

surplus Senior Field Assistants (Homoeo), it was 

decided in larger public interest to re-transfer 

them to the posts of Constable(GD)/Field 

Assistants which they were holding immediately 

before their appointment on transfer basis as 

Senior Field Assistant (Homoeo) with all service 

benefits as stated in order dated 05/07/2001. 

That with regard to the statements made in Para 

5.9 (should have been 4.9) and 4.10 the 

respondents state that the implementation of order 

dated 05/07/200 1 has already been held in 

abeyance till further order. 

That with regard to the statements made in Para 

5.1 to 5.9, the respondents state that under the facts 

and circumstances of the case and the provisions of 

law , the grounds shown cannot sustain in law. 

Hence the application is liable to be dismissed with 

cost as per Cabinet Secretariat order No.A- 

•4 



11011/i 7/97-DO-I-448 dated 20/05/99,: it is not 

only the Para Homoeo Cadre, but the posts of other 

Cadres have also been surrendered under 10% cut 

imposed by the Central Government. Moreover, 

creation and abolition of post is executive 

prerogatives in exercising their discretionary 

power as a policy decision of the Government. 

That the answering respondents have no comments 

to offer to the statements made in pam 6 & 7 of the 

application. 

10. That with regard to the statements made in para 8.1 

to 8.5 and 9.1, the answering respondents state that 

under the facts and circumstances of the case and 

the provisions of law, the applicants are not 

entitled to any relief whatsoever as prayed for and 

therefore, the application is liable to be dismissed 

with cost as devoid of any merit. The interim order 

so granted is also liable to be vacated forthwith. 

In the premises aforesaid, it is therefore, 

prayed that your Lordships would be pleased to 

hear the parties, peruse the records and after 

hearing the parties and perusing the records shall 

further be pleased to dismiss the application with 

cost. 



el- 

VE RIFICATION 

I, T. N. Shanoo, presently working as Divisional Organiser, 

SSB, Manipur & Nagaland Division Imphal being competent and duly 

authorised to sign this verification, do hereby solemnly affirm and state that 

the statements made in para 1,4,5,6,7,8,9,10 are true to my knowledge and 

belief; those made in para 2,3,4.1 to 4.3 being matter of records are true to 

11 my information derived there from and the rest are my humble submission 

before this Hon'ble Tribunal. I have not suppressed any material fact. And I 

s 1gn this verification in this IZ th day of December, 2001 at Guwahati. 

I4entifled by me  

Divisional Organiser SSB/VVF 

ADVOCATE 	 Manipur & Na1and Division 
Imphal 

Solemnly affinned and signed before me by the deponent who 

is identified by Shri B.C. Pathak, Advocate on this f( th day of DePeer, 

200 jLat  Guwahati. 

MAGISTRATE/ADVOCATE 



	

.. 	 . 	 .' 	 .: 	•'(;L 
. 	 _4 I'.To.38/S5B/A4/98(1),2, 	'-.?'k' j• ••; 	 : 	• . 	-4AOJ-  Diroctornte COflcri1 o Saourj , -• 	: tcj 
	 Oifice 9C the Diroctor,  

Block-5,ast), R.K. Puram, 	1 
New Delhj110056 	

L • 	 . 	
Dated the 	. 	May, 999 

• 	•,•. 	
.. 	.:., 	 .. 

1 

IlDMORAIM 1 1f.-I  

Subject: 10%CtJT 11'T THE STAFF STRGm OF SSD. 	,. •••___• ••••• -• •• 	••-•a__-.•..__.__••••• _ 	- W 	 . 	fl  

• 	. 	
•. 

 

Please refer to. SS.13 Directorate memoranc1tj 	• 
38/SSB/A_4/9(1)_875..91 dated 4th Harch j  1999 on 

• above subject. 	. . 	 . 

• •::;:;.2, 	
Acb 	of Cahjn 	: Sett 'order No. A.11O11/17/97'; 

.00-I-448 dated, 20th Flay, 1999 containing approval of the Govt. to the abolition of 590 post5 in S'B as ind1cacj 
in Anriexuroi is sent here tith for information and further 

103 posts as shozn under Col. 6 of the 
Anncure...I arc abo1jshe uith immediate effect and rerna.inincj 487 posts show unc1e 'Co). 1  5 of the AnrixureX, 'Jhich are at present fi)led up wi).). be abolj3hed automa-
tically on their falljnc vacctnt duo to promoti'o, transfer, 
roLJrortcnt, death etc. of the incumb'nts holcUng the post. 

I 	
4 Please take acton ac"orcUnqly, 

End: As above. 

BORA) 	
/ 

To, 	 TT DP1JTY DIRtCTOR(EA) 

1. DOs • HP/UP/AP/NBS/SB/NA/S).0g/ /J&ic/l1&; ¶ 
70 	TC Haf1ong/sarahafl/F Ct'al4iam/Tc Snlcniharj. 

4 
 -  .. • Jamrnu/Karspjn . •. .:. .• . . . .• . •. 

The, Cocjt. : TC Faricl,ihacl.' 

('ornrltu WATS J unu/fltnj na/K1thipur/L 
5 • The As 	• Comdts, 

The Assistant 	 tor.(Cootd 	uS Ibw i1hj. • •. • • 	No. 38/B/A_//98(1.) 	• 	Dtcc the 
 C'py a1onq'7ith a crpy of cab. Sectt. orrior flo. A.41011/ 

c]atec 20.599 is forwarci1 to:.. 	
. 	: Thc DTG(Tro), ST3 flte.,, ?Ic': )o1 - x,. • 2. 	The ConvlL(fl) 	SS 	Dto.., 1o7 )i1hi. 	 . 	',•.• • 3 . 	The Comt( EB 	33F )l;' . , I1.w Delhi.. 	• 	 • 	• 	H 4 	Th Acct Officn , • 	Dte. , Nc7 De:th.i.  The SOs l.1/Ara nchos  3:51 Dto., NeW Dc-1hj. • 	• . 3/Shrj J.J. Sahnfstt 	USYa'av, UDC, A-4 rEnch,3Dte, 1. 	Gu.trc 1t]je. 	. 	 • 

IA 
<---- 	-•\ 

	

•TOi;" flCpIj' DIR'fOp.(E;) 	- 
q2 

im 
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2 
No.A.iiOji/i7/97UbI 

GOWTv OF Ii'JDIA 
C14r. 1 i'r 	A r A -. • • ____4"_ 	I1jfLj 

	

13I1 1211 UU3E AUNEXE 	1.0 

- S. Ai -  V At VV I P1OAD 
DiL:;i, T:'iE  20 Mki' 1999 

ORDErI 	I .  
- 

1n tes01- Govermlifant djr(, ctjv for1O' cut in th sanctioned stronh of posts of sj (tXcLuJing battalion 

	

Z10
sid0) and SF President is jileused to abo].j.sh 590 pos 	iri' 3 

as ifldiCaed n Innexurc- and G70 Sts- in SF: a ShOWn in Aniiexure-.11, 

2 	o 	r ai)oltO oi posts in 	Is COnCcsrned, tiaj iU&)er o I3 posts as SiO 	uric 	001.6 of t are ao1i;j•tod .vith ir1 d:at0 cfic. 	The posts hovi under Col . S of the C.;ro ycotal .'W7 post) vi1 are at rseiit Tijlpd up Vail be aio1ished auornatca.i\, on their al1irig Vacaflt 
(jue to promotioi, transfer, rotireron, death etc. 012 t 	lIculIb)ont holdjn tii 	)ost. 

As regards ioijt;ion 
Oi posts in jA:, 3 	0Ss iiav0 already been aQoijs(ed. vjd oxer 

i.o.A.49OIJj36/' ate il.3.97 	Tilorejore, ctua1 035 posts as 1jCC• 	under Gui. 6 	 ju. I to 5 in th 	rlexure-f1 iiajl be abolished vitj1 i;llhiedj 	efject. 

This issu 	with 	COnCUL•rOhC of h1flist: of. iinence 	
xpdJure) vide UO No.7(7 )/E.Cooid/92, dated 

(;.iu1 Catti'jce) 
Duty Secrtav to the Goyt. of India 

Coov to :-- 

1. 	[.1r(-?CLor SSi. 2, 	IG, FF. 
Joint Dir2cto.r(pC)ord CeU. 
DfPUty ecrta (/s). 	S  
DO-iJ:(j) thuugI-i 1.1firector o. Guard :Je. 

C 



S 	
• -: 	 _ 

• 	1 	
Tota c&rctiorcd 3trengn of Ar-side •.- 5,9C0 pcss 
(C&zeo 	onaztt2d) 

• 	PoSs )fOpSed or SLIrrener uflOer 	•... 390 posts Cu-, n sct10 -iso s renctnari 

iDTAL3 0 ccST PaOPOS -D_F3 Sd: JE 
-. 	- 	-. e 	 •• • ._• 	._ •_. •_. •-.- e-.-. 	.- 	•S••._ ._ •_._. ._ -- 	• 

i N2rn 	te oost 	 rne of units of 	
No. of posts 

	

-.. 	- 	

.-----.. ---- No 	 ro viiCf SaflCJCflu 	

sp 	v 2, 

 
1. 	

j 
 2, - /.Dicor(Acc-ts) 	 Dte. 

3. 	
'j 

4. Comd I, aSur 	 3 	3 3. 	CO/Lccor 	
C 	C 	- S..O. 

 Ai.0. 	
J ( 	4\CS jipur 	

1 	1 3. 	/ICCOUttS 	
j, 	i!Ur %TS   

1 	 3 	1 	2 9. 	
'AT5 jaru 	

I 	- 	I IC. 	
2 	 , I RnLanga & 	 . 	 3 	1 I -ITS 	Sn - u r - II. L.D.C. 	 2 WITS JaZIIJ, I Ranidenca 

 - 	- 	I WAS ishiur 	- 
12. StO Grd-7TI 	 2 ITSa.u, 1 Ranjdanca 	 - 	4 	 2 	- 2 
13, 	.A. (ad) 	- 	.--. 	-' 	JflL, I 	anida 	

- 	 5 	 - 
14. 

	Ranjda 
 

S 	 £12 	 2 ga 



. 	

B 
FOM) Jau, Rnianca & ;sifpr  

.39 

7 . iATS Jarirnu, a.anan 
is. O(InEL.rctor) (wr) 

Xasiiour 
2 Ja4aiu, IRanidanga 

3 3 	- 

I 	(aSLIJU' 	 - 
J9. AFC(ico:) (tA3[) 4 	AT 	J&i, 2 	2fl1dfla 

2 ;:ashipur 3 3 	3 
20; S.(nsrc - or) (1) 5 	Jmrnu, 	flar 	nca  • 	 . .3 	S.hIpur. 
21. cok 2 	AT 	Ranidnga 

 22. Ccoks . 3 "VATS Ja;nu 	7 2 	iShi?Ur 
•.. 5 23. 2 	Jau, 2 	anjdan 

5 	 - 

1 	 .. 
24. iteran - 

2 2 	spur 
23 

-.. 

jarnu, 	}nidanca 
&1%10  3 3 . 

ts Jar1u, Ranidanc27 	Kasur 
27 w - P:-CSt Wets Jamu, Raninga 

.3 	 - 

2. 
 2fl1d?fl 	 ' 2 29• ;•A 	O1 c-5 7Z 

- 

S bore:. er 
 S.::.o.(::cm2o) ' 

7A 	jamu 
 

 ?.Ci:omeo) 
ij2;D'te 

 
f-p, 	 :- 	, 	Sh1On, 9. 9 	 - 

J( En d  RG ! 1' 	- 
çrs. 

113 	. Ic. 	14 

Cortd, .3/- 



1/ 

/ 3: 	- 

i
_____ -_-_-_i 

- 13 
33. -3o) 

.4. o) un 	o- - 
L9 

 Pe.o S 	JS 3 	,2E L7  - 
I2Ecc1 	n  jp, 	-p - 

 - :_carS at1re 	.,flLtS of S• 125 

9; rup LECrS 	. 4 	in  

4C... Of 17 - 
s2nctrE 	or -- .-. - 	- 	S. 	- - 

17 6 
'+2. ) 

- 43. 
 

• ---- 	\ r:- 	'-) - U2. 
 

I 

30 4-S7 103 
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j).4JSSB'/A;4/2001 (2)  
' 

'& MINISTRy':oFHOME. :  AFFAIRS:' " 
OFFiCE OF-THE D.G. , SSB 
EAST' BLOCK - V, R.K..PURAM 
NEW DELHI. 	.1 IOO66.', ::.•: ,:,,, 

Ia 	 I 	

- 	 J 

UA1EO THE,. 
 

• 	 H"'' 

Subject:-• Ajtment of Surølus Para-HomoeoDathy Stafj 
in thjer parent units. 

A5 you cre. aware, the en tire Hornoeo,tfiy 
C1dre has been abolished by the Cabinet Secrethrjat vide 
their order No 'A-I ipi  1 /17/97-DO-I-448 dated 20/05/1999.- 
under' i 0°i cut with 'the direction that fil1ed up posts 
will be abolished automatjc3)ly on theIr falling vacant 
d u e to 1rornotlon, transfer, reitrenier -t, death etc. of 
the incun,bentj holding the posts. 

2. ' 	The matter regarding adjustrnen - of the 79 
SFt\s(Hórnoeo) who have beer, rendered sur.j1us duo to 
abljtjor, of the Homeoptjry cadre ha beer, conider.e. 
The SFA(HOI,ICO) were aPpointed to the post on transfer 
basis from amongst the Cor'i5tables(GL)/. etc. who had 
done Homeopathy Course. It is observed that almost all 
the • incurnb,rrts o the post .f SFA(Hc'meó) have on an averaqe 15 'to 25 years of sor•vice left 1 t111 'the age of. 5Uper'lfljatior, As such, in t he larq€rr ipublic 1rrteret, 
it ha. boon docded , to transfer .them back to th,ajr 

In o'der to inipeirierit tie decjsjon, 
DG. ,.SSE hat. issuod the oliowj' instructon:- 

1) 	On thlr r-,tr,',,sfr to thel.r parent Cadre, 
as C.ontablo/!:A 	as the case iny be, 	the SFAs(}J) 	will 	reg-in 	their 	snriority ahc'v u 	. their 	immediate 	juniors 	w i t h conseque,j 	benefjt. They will be held 
ajrrt the vacuncies of.Constabls/FAs. If 
vacarl',jes are riot avaj)abje 3 	'they rriay - be 

jsted aga;.h.t other 'vacant, posts under 
GVR-77.. If their in'rnedj.te juniors have been 
already promoted to the higher rr,k(s) these 
officiai will he øut through the rquj' - ed 
trai.n5.nj course(3) so that they are promoted 
Lo - the reiev,rrt rank(s) aUaIfls•L avail,able, 
vacarrcje 	djused under- GFR-77. 

The 	dt., : 1I, by 	J' 	5f: 	 ifflh1i(C1iJ bforo thi r 	- :ronisfor to their riarent '.'l 	/Cd -e, ' i1 I 	e protected and 	ac1jute< 
'1 n'.t. Lr .rc;rerTtj:1ts. 	It: roqui.recj by 

1:: 	rc 	,1 	;j)(f" I 	,• 	r dor 
C:orit-,d. 

I 	 • 	 ' 



'1 

'1 	
1 	21 

) 	I I ol 	(i 	bu'i 	If 	*ny 	one 	of 

	

S/,c. ( Hoii"eo ) 	hppc?ri to draw 	slar y 
LL 	h 	r-:t.e senior ( ) , the latte 

	

Th 	 r 
canrot 	iütii prii:y with him. 

I .. 	i' Etri S. F .A.(H)nieo) desires to opt 	for 
vol. tin tar y 	r t ir ccnen t: , 	 jr, the 	even t 	of 	tjjS. 	hviricj 

Lho qui fy .nçi ser'#ice fo pension ec i 	h 
11oulc1 te.nder 3 utonths irrevocable notice for voiuhtary 

	

iuimed tely a n d allowed to Proceed 	on 
vO).liCitiy retir- ement from the rank of S. F.As(Homeo). 

A li 	con tairinq nunes and other rlevant 
pn 	cij1.rs of t.ii 	7.0 SFA (Hoiiioeo ) i 	enclosed. 

5. 

 

The DG.33P,, has desired that follow up action 
Orl the above 1A n e.: shOUld b taken by the c o n c e r n e d 
Couirnandat, by 31st Ju1y,200, positively. The 

.erid irifortttjon to this Hqrs. 	about 
the ictior taken, by 1 . O. 2CU 1 

Thi. h 	tho opprovd. of O.G. • 

	

-- 	 - 

( N.C. Joshi) 
- J,nPector (?ner al (P'r' 

To 

The 0. Os 

	

	 and 
S h lj. 'Llong DIV1SIOfl. 

Th (. Is.G: 

	

	rc Sarahati/Haflonc/ Kurnarsajn/ 
Jarlmu/SQ1on1bari/FA GwltJam. 

Commnda1c: 	Dharampur/Shemshiaprt/0eih/Ali.Qra 
/Sri ncj r /Ciarnina/T ~ u1' Ba sar ID 1 r.n / 
Raiçan 1/Krishnai 	ar/1arsa t/Ran 1- 

	

• 	
. danqa/ lukata/sjkkjrn/lamrriu/Sunder — 

bo.rü/Leh/Jaaln , er/3,flnegar/Bhuj/ 
Sriçjanartagar/Kohjnia/irnp 	/Mokok- 

	

• 	
chung/Bonccj gon/Debonder racr / 

/LuiIqiei/Tripul - a/Hafiorig 

	

I C. 	3 r3 Di.rectora t?. Ne' Delhi. 

S1.-•Joint D!rector(redjca1) SSB Dte. for necessary a1n in 
r/o ShnTrjlo)c C nd,si?A(IjoipeO)SSB Dtø.fl, DelhI. 

• 	. 
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\...._" ,c 
LIST OF 	SEtIIOR FIELD AS3ISTAN1s(HOMOEO) 1 

or OrFICItL S1ATI 	tO otirr OF OTE OF PRE3ENI PtACEPAREN1 
•1, tT1H 01RTH SUPERA- or POSTiNG 	;uNu:co 

3,'3}-1Ri [WONG N14UAT1ON' WITH DATE..:YWHCH 
BELONGS 

5 . 	 6. 	 -'7 

A.P. 	DiVIiIQi' 

.k 	ROY 1531111 01/11/57 31/10/2017 ITANAAR 'GC.. 
27/02/97. HAFI.OI1G 

A 	C. 	I',l 	1T A ASAM 01/09/53 31/08/2013 BOMDTLA CC 
11/014/94 BONGA1GAON 

AMSfl CHAMO HP 16/07/63 31/07/2023 SEPPA 	 - GC 
10/01/97 OHARAIIPUR 

• ur 12/1 0/63 ViiENOfA 

	

SilliGH 31/10/2028 ZIRO GC CHAhMI 
• 16/12/96 

• RAE1IEER 	JO;Hi 17/5/L. 31/05/2028 PM. IH GC ALHORA 
1j(5/9fj 

U1 	INGH HP 19/11 / i  30/1 1/20214 ALOHG CC 	3APR:1. 
• 26/06/97 

7. A•. 	NiAiA ASAM 13/12/63 31/12/2023 Ylt4GK1ONG GC I3ASAR 

: 

11/02/97 

• 	
. h.P. 	POWOEL ASSAil O2/11/ 31/i1/2026 TEZU 	• GC FJASAR 

01/09/2K 

9. A311WAiI 	K'JHAR HP 15/10/5.5 31/0/2015 KHONSA GC SHAMSHI 
• •: •' 03/02/97 

• 	10. S. 	BISWA3 W.BENGAL 09/01/63 31/01/2023 lUAU GC 
/ 30/0 14/98 RANIDANGA. 

Ii. V.S. 	RAW/iT. UP 18/12/55 31/12/2015 DIV. HQR GC 
• 17/05/2K SRINAGAR 

12 L3JHANATH 3HAR1IA HP 07/01/54 31/01/204 1'I FLOING GC 
15/05/2K. GHITORNI 

I.I. JEEVAN 	LAI. lIP 14/12/62 31/12/2022 LONGOING GC SAPRI 
15/05/2K 

114. MAST RMI HP 23/0 14/68 30/04/2028 JANG GC SHANSHI 
15/05/2K 



il CHAND HP 1/07/70 31/07/2030 CHOWKHAH GC 
25/05/2K OHARAMPUR 

i. ANE1 	3INGH HP 25/0/64 31/01/2024 DAPORXJO --DO-- 
15/05/2K 

HP 14/02/68 KElANI 
 

K U h A 29/02/2028 PASSIGHAT 
27/05/2K 

LHARAL [ ASSAM 01/01/57 31/.12/20L7... AU N/KAHRUP GC 
/0.3j4t TEZU 

. 3AKAR ASAM 13/10/49 31/10/2009 KOKRAJHAR GC 
ø+fr97 8ONGAIGOAN 

C. 	i3ARMAN 
* 

ASSAM c4Lo- 34442445. BONGAICjAOU -DO- 
.01/i 2/96- 

• fl•• 	SA1HAlI A'3Al1 01/02/56 31/01/2016 N/LAKHIMPUR - DO- 

22. . L - 	[hAGA1 (,cef64 
;.- / 61 

iVd 
•:1/o/24 Do TEZPUR GC J-MHY- 

i. f3i 	j A  1/56 31/i ('/2fl C A0 M/0L CC 
'2/1 2/9C BUf1CRI CAUN 

• 3. 	SAHA AfAM 018 SAO 	1 	(iSUK I A GC DEBEN- 
• DERNAGAR 

?5. C.K. 	DAS ASAt1 02/04/69 30/04/2029 SAO O1BRUGARH GC 
HAFLONG 

Ii'tl 
' 	\  r. 	SARMA ASSAIl 01/08/57 31/07/2017 A0 	TEZPIJR\, 

. 
GC 
BONGAIGAON 

 JAGHOHAN SINGH _A-Si4 20/06/73 30/06/2033 CHANGSARJ GC CHAMMA 
14/12'96 

K.S. t4EGI 
	

u.P- 	19/04/56 	30/04/2016 
	

AD UTTARKASHI 
	

GC SRI 
21 /0819,7 
	

N AG A R 

ij.;. CHAUHAN 
	

U_P. 	l'i/12/71 	31/12/2031 
	

AD UTTARKASHI 
	

GC CHA1IMA 
01 / 12/96 

\ 

.1 



. 	 .. 	 - 	 .. 

	

() 	 -i — 	 I  

-
7  

U 	

là 
,;•:'). T 	3. 	 . 	

6. 	 7. 

.0. ..P.n;BIATI 	
. 	 U.P. 	2Q/0C/553l/ 1 a/?o15 	SAO 0101 hAT 	,GCALMORA 

06/98 	 0 

31 	HANGI SINGH 	U p 	15/02/69 	28/02/2029 	A0 PIIHORAGARH GC SRI 
0/97 	 . 

. .NAAR 
2 	S N SHANHA 	U p 	22/10/54 	31/10/201 4. 6AO.' CHAM ~. Lt 	FAQWALDAN; 

10/07/99 
 

.'s 	I 

33 	AJAL SINc 	 U p 	30/07/70 	31/07/2030 	AO CHAMOLI 
02/12/96 	SRINAGAR 

L R&I 	OJVIJQt01 	 - 

AhAE RA 	 RAJ 	0/10/66 	31/10/2026 	AU 3/ISA1MER 	GC S R I 
16,1 20/96 	GANANGR 

OAUiAI RAn 	 RAJU 	f1/07/6831107/2028 	AOà,JAISAMER 	pg 
O1O6/98 , 	

J 

. 	

•. 	'-:.'• 

 

: 	 l :. JASPAL SIHc 	RAJ. 	:10/07/69.: •31/07/2029 
. SAD AHUPGARH 
12/06/98 	

: .. •. .7. 	3AKLANAI.O 	
. UP 	05/02/55. 28/02/2015 	SAO JUNAGARH 	GC SRINGR 

10/10/97 	ARHWAL 
. 	 CHHjN 	SINGH 	

.• RAJ. 	..: 13/04/63.. 31/04/2023 	SÃO •3AHNAAR 
.. GC SRI 

'.16/07/9 	
. .GANQA 

I 	

1 	

1 

	

39 - `1 KRISHAM, KUMAR 	HARYANA 	07/11/54 	U/11/2014b SAO SRIGANGANRIInd BN
GC •..D/PURJ 40::: suw. 	KU1AR 	0• 	

0/08/70.. 31/08/2030 	SAO RAOHANPUR 	QC.SApRI 
20/12/96 

T0 1'IiDER SINGd 	RAJ 	15/07/65 	31/07/2025 	SAO NAKHATRANA' 1GC SRI 
01/11/96 	GANGANR 

	

'jrro 	0 	
1 	

0• 	
0 

I 

 

-( I UMAHANI 3INGH 	K0ipUR 	01/03/67 	31/03/2027 	H&N DIVISION 	GC 
24/10/89 	XMPHAL 13 	 YS01 1ANGKHUL .HANIPur 	1/03/72 	31/03/2032 	H&N DIVISION 	-DO- 	 2 

	

0 	 12/04/91 	. 	 -. 	 . 	
. 

'1 	 .IAnL LEN HHAR 	HANIPuR 	01/03/69 	31/03/2029 	N&N DtVis 	-DO- 
14/02/91 



(UJ 

00 

KUMA 
/ 

HP 07/01/70 3 1/01/203() H&N OIVJSION 1C 
07/07/98 

DELHI 

A8HIRA r, 	OAs 	. 12/10/52 31/10/2017 H&N Dl VI1oH GC 

K.S. 	iSIT 
26/0.6/99 FALAKATA 

HP 0/07/69 31/07/2029 'H&N OVISI0.N 
• 

GC AIMORA 
26/05/2K 

.48 OH PRAKASH HP 27/0/68 3/93/2028 H&N DIVISION GC SAPRI 
I S/05/2K 

9 A.S. 	RAWAT HP 07/09/65 01/10/2005 AD I1E:FIALAyA GC AIHORA 
27/0/2 

50 HAHTN0ER SINGH HP 
30/07/66 01/08/2026 AOMEHALAyA GC 3HAMSHI 

12/11/96 
51 THANESHWAR BORUAH ASSAM . 	03/07/56 01/08/2016 AU HEGH1LAyA GC DEBEN- 
2 1ANU 	LAI. 

18/04 / 911  DERNAGAR 
HP l5/O1/5 3 1/01/2015 0IV.Q 	SHG GC 

G.K. 	kOY 
09/03/2K GHIT0iNI 

ASSAH 01/08/54 31 /0/2014 A0 TA 

4 SAM1RA 	CH. 	fOy 
201/0//9 

Gc 
BONGAJGAON 

ASSAIl 25/12/68 31/12/2028 AD TRA 
11/11/98 

GC 	IRIPURA 
/HAFIONU S RAJCUD1A 	:3jii UP 10/0/1/69 	. 30/0 11/2029 A0 AflATALA 

05/07/99 
GC ALMORA 

S UIN3 	PRASA!) UP 11/07168 31/07/2028 AD TRA GC CHAHIIA 
22/04/2K 

HATh;p .1 0Hi UP 12/12167 21/12/2027 AD r,P R 
2G/03/2K 

CC ALfIORA  

KUKA JANMU 20/O!;/7 1 30 1/0/203 1 AD KPR 
16/11/96 

CC JAMNU 

PAUL 	. A3Al•1 31/03/69 31/03/2079 AU KP 
1?/04/9S 

CC TRIÜRA 

30/0'2029 AD 	KA31I1PU1 Gc CHAIIMA 
IS/os/2K 



"- i- 

( 7 
6. 

0i,IS 1 Uj4 

A. ROY C.HolinHUy 	111 	1 O/' 1 /&i6 	il/U /i)( 	J Al PA I UR I 	GC 
/ 	 07/1 2/96 ; / 

	

, 	SHAhifflu 1' tAP 	WR 	 0/6 	3 i /0/2Uz 3 	C I 	 700- 
02/12/96 

i• KRc3ONG LCPCHA 	W8 	11/04/65 	30/04/20 	t HG1tJc 	CC 
30/11/96 	S1KKLM 

NIIIAr CHAHO 0A3 	W13 	06/10/54 	1/10/7014 	SAO HAiICfII 	GC 
• 	 17/08/98 	tIAIIIPUR 
SHYAAL CHAKRABOPTY WB 	02/01/65 	31/12/2025 	MATHAHAIGA 	OC 

13/12/96 	SIKKIII 
T.K. ROY 	 W8 	14/04/64 	30/04/2024 	KAIHIPONG 	GC 

02/12/96 RANIDANGA   
R A W A f 	

21/10/66 . 31/10./2O -i6 	SÃO OA1iEE1ING (C UP 
15/07/99 	01V. 

	

8 	Dli. FAAou ii1ANG W13 	07/04/64. 	30/04/2024 	SAO DINHATA 	GC 
14/06/99 . 	1IANIPUR 

.JK ')IVISION 

	

9 	SA?SAp CHANIi 	HP 	i0/O7/59 	 A0 JAtIMU 	UC SHAMSi 
02/0I/9I 

iAR3Ei 31N14H 	JK 	0i/04/ IS 9 	 AO JAMiItJ 	tC JAIIMU 
I1/o/ 

MARLNQFR Si UGH 	.1 K 	19/04/68 	 A0 3 AMMI) 	CC 
22/06/98 	SUNDERBANI 

IIOHI N0R :ilNGi{ 	HP 	1 1/0.5/55 	 MI IEH 	 CC SAPRI 
12/06/2K 

AJGH flArAgH 	UP 	27/08/65 	31/08/2025 	SÃO KEYLONG 	CC CHAMMA 
l2/05/2K 

AM LAI Ii 	 oi /o./ 5 	:i ,'o3/2025 	DIV. IIQR. SH1HI.A GC SHAMSHI 
0 1/05/21/ 

- 	 ... 	 -. 



A  7 
7. 	. - 	. - 	

.... 

I • AI 	:; 1 3//(' i 	 02 	CHI%I1IJA  

3/07/98 CiANG,HiF 	(4'o. 
BWVNESHWAR SII4GH HP 	OS/i 0/2 31 / 1 OILGI 2 	UALHOUSIE GC SAPRI 

: . . 	09/05/2K ,.. 	 .. 

/ 77 RAil 	LAL-i HP 	01/0/67 31/03/2027' 	SAO KAZA GC SHAMSHI 	• 

elf 
i/08/2K 

3Ur1. li 1j. 	(Ii 	HARllA lIP 20/01/54 31/01/2014 	REKONII PEO 	GC OCL.HI 
12/05/2K 

33J .iTL -. 

TR L OK CA 0 HARAYAHA 	01/04/66 31/03/2026 	GS5 DTF SC SRI 
06/9 GANGANGR 

R . 	 •.-.---.-..-.. 

e 

ihe cocrned 	units are requested to verify par ticuIar. of above S.F.As(H) 
from 	E 	.etvice Book of 	he 	tndivi'Jua1s avti1abIe with them before their 
Icptr1dt1ori 	to 	Cup Centtes/F A 	Gwdld&m 

1;  

o . 

I 	 I 

- 
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•1 
IN THE CENTRAL AMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

In the matter of 

O.A. No. 312 of 2001 

Shri Laiphrakpam Gunamani Singh & Ors. 

-vs- 

Union of India &Ors. 

And 

In the matter of 

Submission of Additional statement in support of 

the contention raised in the Original Application by 

the applicants in the above mentioned Original 

Application. 

The applicant above named most humbly and respectfully begs to state as under: 

That it is stated that being highly aggrieved by the order of reversion to the cadre 

constable, the applicants approached this Honble Tribunal through Original 

application No. 312 of 2001 and the same is pending before this Honble 

Tribunal for hearing. It is relevant to mention here that similar cases were also 

pending this HonbIe Tribunal, namely O.A. No. 274/2001 (Golekeswar Sarma& 

Ors Vs. Union of India & Ors.), O.A. No. 282/2001 (Abhiram Das & Ore vs. 

Union of India & Ors.) O.A. No. 285/2001( D.N.Sarma & Ors. Vs. Union of India 

& Ore.) and all the aforesaid came up for hearing before the Hon'ble Tribunal 

on 11.2.2002 and after hearing the parties the Honble Tribunal was pleased to 

dismiss the same. 



, p 

: 	 . 

That your applicants beg to state that the similar issues pertaining to reversion 

from the post of. SFA (Homeo) to the cadre of Constable of the employees of 

SSB, came up for decision before the Honbie Central Administrive Tribun -a, 

Chandigarh Bench on 5.12.2001 in O.A. No. 640-HP-2001 and the Honbte 

Chandigarh Bench after hearing the parties was pleased to set aside the order of 

reversion and also granted declaration of continuity in service to the post of SEA 

(Homeo). 

A photocopy of the judgment and order referred to above is annexed 

herewith as Annexure-A for perusal of the Honbte Tribunal. 

That this application is made bona fide and for the cause of justice. 



Li 

p 

L, Shri Laiphrakpam Gunamam Singh, , Son of late Nityalal Singh, aged about 

35 years, at present working as Senior Field Assistant (H), in the department of SSB, 

under the Divisional Organiser, Manipur & Nagaland Division, Imphal (now posted at 

T aniphelpat Division, Headquarter), one of the applicants in this Original Application 

and I have been authorised by the other applicants to sign this verification on behalf of 

them accordingly I do hereby verify and declare that the statements made in paragraPhs 1 

to are true to my knowledge and I have not suppressed any material fact. 

And I sign this vciification on this the 27th day of February, 2002. 
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j 	I 	
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I 	
LL rri ML AU 1 .11 Ni 	1 .1i M IIV L TI u UN 

• 	•. :- 	
CH,I 	UI Liv( 4. 	EW L. 	 .. 

I.. t.M1'IP 	MI 	' 	- ') '. . 

U.MNU,'i_l1P-2U31 	 UtceDer 	b,2Q01. 

ur8rI 	Lhjnd 	hd 	d, 	son 	ol 	L dt6 	Snr. 	rnk ar 
La.L 	ihr'fla, 	.8flio r 	liOld 	Assiatant 	r1m Gopiattly) -  , 
Ufrica 	pr 	Mu 3 	Urganisar, 	bpacia 	aecuity 	..... 	•;. 
dULGau, 	ub 	Mr.aUrr.LLO, 	Kinnour, 	H.maI..nai. 

Pr 
 

a d as h 	 4 Jii 

2 Iluln asflr 	Snyh 	on 	of 	L ato 	fl 	UflY ar 	Sinyb 
Jam Wai, 	Seni b i 	Ii 	Id 	Ms 5i stan t 	11oinuop atn y) , • 	. • 	•- : 
urrce 	0r 	iroaUryanisar, 	p8ciaI 	aUCIJrlty 
UurOau, 	uu 	Area 	Ufrica, 	LJaInou8J.,-t1imacIai - 

- 	Pr.cioafl, 	 I 	 / 

-3. 	. - 	tainLa1—I 	3ofl 	or 	arici 	aher 	Sing 	enior 	. 
tiuld 	Aoui.St,ant 	k,IlomOop atny) , 	Orr.LCG 	or 	Mr-au 

•.Urijaniuor, 	Speci-3I 	SocurLty 	iiur93u, 	•Sjo 
utricci, 	Kuza, 	Kinnour, 	rliin3ch0 

Pradosh. 	 . 	. 	 . 	. 

4 2 	
L1—l1 	on 	of 	3flC). 	P aIjor, 	aenior 	ii oLu 

-Mssi 3t afl  t. 	1, ,Homucip 8tn y)  i 	u I* t'i cu 	or 	Ul- vi si'on a 
Uryanisur, 	puciuI 	oc'irtty 	our.au, 	lichiII,. 

5. aflsar 	LIIJntJ 	50n 	olLats 	 d r a n 	'aS3, 	- 
Jflior 	Fiajo 	MS5i.Staflt 	k,Humeopathy) 

01ic 	of 	Area Uryanisar,.3pocia1 jecurity 
L IiUaU, 	1 a1I 	d000 	LOfIiJ.8X, 	Panama 	Lnowç 	Janmu 

at 	auu 	Ardaurrjcu 	f1irnayar 	uistt.(athuaJK). 

• 	 Appli cants 

Y . 	aj 	Ku 	.an3rIii 	a, 	Muv'OC'jt 	•- 	. 	• 	. 	 - 
• 	: 	

'I • •,,• 	. 

• J U £ J II 
I\ 	 • - 	 • 

. . 	- Union 	oF 	India 	tflouyhth.o 	cOtary 	to-- 
UoueCflnwntof 	inuia,'tnist'oF 	riomu 
MIt a.rs, 	I'IEIW 	Uojlu. 	•4j 	Jç/ 

U, 
2 	. 

• 	 . - 	 U 
Uiroctor 	uGflUtI, 	bpociaJ. 	aociirity 	Utu- Uau, 	'. 

H 	
t.ast 	UiOCK_.J., 	r(,K.Pur3,ii, 	Nau 	UO.Lr-IL. . 

. 	.3 . 	. 	UiVjsioflai. 	Uryinis'r, 	6pUt. a i 	uCUityi1uraU, 
- UL -vjjjoaJ. 	Hu3dqu3rtar3, 	Firhii.1, 	3flinla-4. 

.• 	4• .• 	'UiVjsiofljj. 	Urariisir,ipuci.a.LzcuC.Lty 	bUruau, 
-. . 	.. 	UjIjj0n3J. 	lliaus.Uar'trs,  Nail 	lGaO • 	 .. 	. 	. 

.1 	LOm p £ o x , P an am a 	L h ci tJIc , 	J zimiti U. - 	• 	.- 	. 	• 2 

• 	 5. aucy.liovt.oi 	IniiaI9/u 	PPL 	4 Pnuions,I.LJeih1. 

i.}okinJsr 	iur, 	RLJVucat9. 	 . 

COtj! HUN 1 dLL 	VI H. J -A S u 	S. UIIMLIWML, 	lTIUhidLNJUUL.) . 	4 

- 	. •.. 	 • . 	 . 	 • 	
• 

Ei'o 	appliczntu 	i i io 	joinu 	in 	tIlu 	U.M. 	1)10aUIfl 

/ 	- 	bhü't .tk)eiy 	initit.L1y. 	joi.nOU 	SpuciaI Lucurity 	3uruauS3) 	. 	• 2 

IVN 



---- 	 . 
	

) 	I 

un dertb thee LauinoLb OCdLdt Ie w Uih aS 

(e n 	i u t y) fl V ri fliP 	 f'ro 	1974 to I 96 b a 1 r
it  

b 

Oflj0 r iou  I 	

II' 
/33tLi11L\HoInuopOtnY) fo wIih 	appiiL an La were cl iU 
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p  MiIflu C u 
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9yQ ryponidenL 	
LaLlDd IF 	options frorri appli Cant& as 

to OG, roPaiateo to their 

P aret 	
1nta or boui.d con tinue £ n Homeop  athy 
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It 	 I 	
I 	I 	I 	

It 

Laure 	 LflL s op ted forc on tiflujfld asAs 
8IU 

Sflo wo 	'Vwillin-j noss for ttuujr ru tc unror C, aCK to :
: 

roup Lj LCu 	
Muwv o, wi tiiüut theLr uli iifl9nG9, tne 

I.:. 	
.. 	 r.osi,ont 	u tj 	t0 rorTtnu. ippii Cant 	to t'her • 	 ..•.. 	 .• 

p ar on L 	s r, or' Ln t 	as an u appi oan t;  u \  
INWU.Clj 8SK 00 to 
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tho impujnuci oru orb ArPn'xurus H—i to 

I p ii p 	 p4ipp 	 ttuL pc1ay 	o. di Qq,1th0 roponoLn t 	1 to 4 • 	1 - p 	PlIlp, 	 p1 	p 	- •' 	 •pi 	p 	p 	p 	p 	I 	I I 	p 	i 	 i iii , . 
Pill 	iI'ii. 	Iluup 	..1 Ill 	ipitlip. 	 P hilltOP di'0 	H0111 	LOfltifluü intflOit 	pr0sun t poet oF 
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II 11 tOni1 3 	01 UoVcJtnml;nt Ui 	ctiv 	I'or 10 	cut 	•;'r' 5 . 	j.ç 	the' Saflctionmd 	strOijbi of 	posto: of 	U •- , 	

.7 •.: ClUdiny 	Uuttaijofl sido) ona 	F, Prs3idont;E..I IS,. i 	pleased t0 	bolih 590 posts in .id dS iricii.- CJLad in IV)flOxuro..4 Eflci d7U Posts in 	..iF d3 
,Iiui in Mflnexuru...JI, 	 S  
.91 

Jo'tr duouition or posts in 	5d'iJLoflcufld, 
to3i num tr of iQi poets as sfloun Under Loi.6 
of the jfifluxuroj 	ru 	abojjjnec, with imlmiuui d tu rfuE 	\fhR .- 	f-. -- - 	 00 
1ti: 	

\ 1 	U IWUF1 UflciO 	Loi • 5 of the 	7 
Oual (44J7 posts) tJUcn ar 	jt prauent rAjua up\w1lj bo abjiI -d aUtolflotic9ljy on 

	

dUO to Pr0flotiofl 	transfer,: 
8tc, of the incumuent hold.iny ...... 0 . 

poSt. 	
I 	I 

regaros aboiition or post31nii,33 pstq airEJdy LDe\Pn. aiJoliuhod vjciu order 	 A.49011 	
0 

	

0itè -  11.0Q97 	'Ihoroforo, actua 	835 as inui catd Un ciur Lol '  6 aydinst, .l'r) I to  5 in.. the Urri c,ir' 'S U 	 J1'ci.LL L,B aUolihEJQ wi. th 	,.. fliiO1i5to urrect. ' 
	. 	 . 	 . 	. • 	

issuo 	wi Li;' ti; 	concurr unco of I'Ijiij utry • 	 utFjn9 ctxpendjture) vi,uo 
Ulj No.77)/L.Luocu/ 0 

	

dtQcj 22.O4.9, 11s 	 '. 	 . 

dl 	 to tnj5 °Cj'ofl 	o 	U000rnmentof India, 
ri 	-, 	I 	

... 	- -- 	- 
JOSL5 p L'OpO1E1ci ror\ su 	EncjEJr Wc3E 	pOpr (J 

uflicfi .uri flflOXUro 1 uith nnxur –1 anU i th th 

OC1j.fl fl(Jfl tiOfl(3CJ juovu, it hs\ yijon thu JOdrUp 

of /.(iJotnoo) i. . Cty ry or a.pii cants in sic ating 

thht U 	 toti sanCLiOnOU 3trufl\ttI or thue 	 . 
r.L is uhi 	81 or th em were r..1.L eU 	dçiu B uro .Lyiny 

vaC3nt.Iotui posts 	;h 	to bo\9urrendore 	, aS 
poI 	dçuion 	reproduces aSovu, are 'ofltjonoj as4B7 
uniLl) 	 with thu Lotj yiop uno\ tu ctoory 
or 	pci 	j diredy flannou dflU it iflc.Luilo5\U1 posts of 

caLeyoH)r appiints 
 

\ 4. 	l..Uoc1 J1Ofl or . Limo 	llnj tr y i 	qui't 	ci our that 
L h o u 	juL 	wuiu moL to bo uooihuu iuimnooitoy wiliLh 

hus 	
inr3ct Dypassiny ot orour at'nnOxure.1. 

ihus, ;fluxure M-1 ii iiu10 to uG 	uasfleO 	 - 

5 	 ;UL'U 	rO oth or r0330fl3 t'OL' quasili fly thu order 	 /J 
at 	flfl 	L3f 9 M-1 	weLl jt1jfl 	that thu 	cuf 

 
thci 	u, .L4, canto £ i that uflCO Liloy r; 3 u £lp.pli uU for 
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••' 	•. 	 . 2 . 	Iuondoflts hvu tiioU writton,5t3tiUnt con 

tnu Lau '  f Liio 	3ppiian to on tnu Wrounds that SiflCQ thU 

II 	 Ontie iiUfljoopathy Cauro has 086fl surrundore 	unuor 1D 
cut V.LQ 1au.i.net  JaCtOtarjdt oruer Uateu 

2Q..99, Annaure 
• 	 . 	 •• 	 ...... 	
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1, thp ornp itent autiiorj t y h a s taR on a decision t 
	u r- 
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I 

ttan3fi M.Li. the 	AH)S to their parent Cadre/unit8 1.fl t  

larger U1iC interest and in thu interot of the inUi 
vioul8 	fhure ia no vaLant post available in the 

OquivJjrt, rank to accomullodatu tro9 	tIH). fh 

cump utwj tI authority ha doci dod to r truni 
Ui them WIlD 

are b 	niiy LtainEU Lonstuio/jujcI. HS&jt •uflt8, to Ui_ 
ij0 ttj 	8orViLu3 

in Lnu bsuUruup' COntrUu/Unjta in 

p UUJ.i C 4.1}4erIst Dy ylVifly thain a.Ll tiflnci al u8nefits 

proal'jI;iun 	ut. 	
appointou 	.• 

on Lr 	 uasj 	[h-u or(IUL' (JdtU(J 0 . I 2U01 hs not 	been 
ifl1pluinuncJ Qy 31 7i.1UOi arid kupt in abEiyanco tiji turthg 

. 	ordL• 	 i 	no post of euivaiunt btatW3 aVeisujn
era 

in Lho 	'dli r3jLjQfl, 
thu app.li czjnt.j ti.vu riUhtly Deu...tr 3 n 

• 	 sfrr 	
• 	no eqian; 	 a.j 1 u 	tfo 	p 1s •79 

I 	,ç. 4 r.'A ' 	
I 

en1orfiLiO fr S SiStdnts..y1) is avai. cjIue, it 	has'been • 	 .• 	 . 	 S 	
•f : 	 • 

døci (JWJ IQ utiji u thoir,servicus o 	ro... tr ansf ur ri rig 
th em 	pu ,jiving LIroni auru. OLi t y,ov or' 1)hu p uL..onu who WOL U 

0 	
• . V thEJi'JIiitjoi.ato junior LGtor€, 	e/ LjUCQ ippointud as 

io rejoinur flas Duon rilud. we flavo nonJ . 

• 	. 	ICamn; Mpunse 	for t h u p at ties * and poruuu thu unatuniui 
• 0 

• 	

0, 	

on 	tI -i. 	f. 	
0 	 . 	 • 	 . 

3. 	o rinu tri3t oruor 	tfiflUXUtü _1 	 pucuuO Iel •0 	 .• 	 • 	 • 

Dy 	oiunt 'o.2 ptQritiy in contraoictjon of thu 

/ 	OOCi5QnQf ri o s,p onounL hIiflitry a s conveyeD th:uuyh 

• 	RflflUXjitD 	 atcci.1.5.1y9 and partic -ulnjy 0cjj0n 

onvOoU uy U0VItnIIIUfIt uf 1uL a thrduyh iettur Utu 

2Lith, cI, 1 99, 	Qmno 	toun 	reivantu uuin W I 
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appointnloiL t(3 th a post of zi F h from thair earlier 

/ of Lont 	 LU) throuñ prr check, 
	ftr their 

301 0cti0n 	Udor Lh ta roponu oil t fj y 110U ou )ittud 

Cdl kqiyn ati o ws an U triuj offuLtive ly had uv ored 
- 	 . 	 . 

thuir rC1 	oflhip of SOrVUnt and Iflabter with thu 
..I..::...respofldon 	It WOUjU.bea 

where 	an 	
ficer ic rdtransfreu to th post' frc2rI) 	J 

wrih ho Ueauy stdncs sav e  c 

	

r ad .  rlij .Li.on in Viu of 	I 
hav3.n9 rorsjpred tucnnjc3j resiynatLon 	e are quite 
doubtful ..uut the authority of sign. 4 tory of orcer at 

	

nnuxUro 	1 for layiny down t hair cu  fldjtiona of 86EVi6 

in the jup ` ~j~' tiilunt t0 uhih ho pUrportj them t0 tranufez...... 
j 	 tht on 	Lht L' ru_trorirtjr,' thaipy. 

SSIjJj 	LJO jJ.OtQLLU dfld 	ju1teu dydifldt tIi  a future 

inrnt5 nc a 10 unJLruLt0fl3 reydrduny thuir 

seniority IJtUL thou r £L_LLIt31eL 	d3 to lluw C0n flu 

ardor such ConUjtion 3 o 
servuc without LUflJUjtdtiQfl 

with  vij p 	Tflatpartoftieroe . 
bo n o t ork 	iilByJ. but without jun 	cJicci 
5 	It 	

tpat roopondent.io 1 ic a  t  L iuurty, 
to tako an, 	

0CCi5ifl auclut k Lx m 14 rx 8ttu8 or th 	tnurd 

ofJervicu2finoovurrIijieflt survant workiny undu 	thn 
iaL ducu 	hdviny 	ruddy bUO 	tukun and Convayuo' 1  

ough I q r dated 200, ' 1 a.y, 1 99 9, wq boj Ll the or d0j at 
Hnne>u 	i,J i 	n o t only in Viol ation of thu Ueciuor 
O 	

uoVrnu1t of inciu a out i a iiiLylas it 
hdg no, 

authority ' unin,J it, th 	 havin 1j oóen not 	seU C 	 . 

after C6fl1ltatjon Lith tno ro3pondent no 1 

/ 6, 	it 	uon urouyh 	Lc our no U uL I i u L uvn trio uh 
intorim 

0 9 33  inuU ally weru nut pasbeu in tflo present 

Case out U 	to 3 Layyrantod uy a Conch of 

pen 30fl3 lij appli CantC uoro not Ujturuu and tn y fldv C 

Continuco 	pRin Lj on 	t il 	uiiiu 	poots of 	
. 
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cjci also, 	pinonL 	uorO U.ctUO to 
thp6UflL  

1 	 I 	 I 
IiIifl t.ifl 	tLuo 	uo 9J 	the 	 ch oru LI hd 

L . 
coflUOd to )E1 .n opercltiofl L.li today. MppiiLafl-a dLIO 

thus .L stii wo1ki.O 	on the sdIflupotS unuer tnuLI3pofld8fltS. 

7. 	In view 	t"\ o ur disCUsstofla aboVC, th5'U.h. 
II 

dJ..LOWQU. UrCLLI 	tMuflexure A 1 ud a  the 	dpPlicants ).s 
II 

her1y 4Uash3d. LonOUfltidl orders at AnnuxUes M-2 and 

A-3d Ua the dp..L)..Ldflt\drU L1u5floU, 	They 	LIO 	ranteci 

decardt)ofl 	r COfltiflLU. '.y, of' thoir 	G.LIViC. on the po3t 

o f bF MsçK) 	1\J 0  LOStS. 
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